INTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29,67, 87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635,791, 822, 880, 898, 904, 905, 939,942,

952, 1100, 1202, 1225 of 2013.

Thursday, this the 6™ day of March, 2014

: CORAM: :
' Hon'ble Mr.Justice A.K.Basheer, Judicial Member
' “Hon'ble Mr.K.George Joseph, Administrative Member

1. 0OA29/2013

. C.H. Mohammed Yasin
= S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(W]

T.P.Latheef

b S/o Atteka

Thiruvathapura, Kiltan [sland, _

Union Territory of Lakshadweep-682 558 - Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
° Union Territory of Lakshadweep
Kavarathi Island-682 555

Bt oon The Chairperson
7, %
‘ \( llage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558




4.

(By Advocate:

X%

| Ra71

Fhe E xecutlve Officer

Vlllage (Dweep) Panchayath
| K1ltan Island Union Temtory of L.akshadweep- 682 558

Ihe Prmupal '

Govérnment Senior Secondary School
Kiltan Island

Umon Femtory of Lakshadweep-682 558.

- (Mr.R.Ramdas (R3)
0A 67/2013

Seedikéya.M.
S/o Abbosala Koya

Malayattiyoda, Kiltan Island
_U'nidh”"l’;e-rritory of Lakshadweep-682 558.

| Malsha l

S/o K1davu Komalam
Thenakkal House, Kiltan Island

Un_lqn Territory of Lakshadweep-682 558.

Abdulla A.P.
S/o Khalid
Alimapura, Kiltan Island

Umon lermony of L.akshadweep-682 558.

"t”h K'&jé
'ldqla [llam, Kiltan lsland

Sayed. Muhammcd Koya C.H.

S/o; Muthukoya
Chamayath House, Kiltan Island

U_mon Tellltory ofLakshadweep 682 558.

Rafeek Khafi H.M.
S/o /\bdul Rehman
Ali lyar rouse Kiltan Island

M Shabu Sreedharan)

Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

erlltory of Lakshadweep-682 558.

T e_rri;té‘ry of LLakshadweep-682 558.

Y
Respondents

- Applicants



1L Uan Ter1 1tory of Lakshadweep represemed by
the Admmlstratm Kavarathi Island-682 555

2. The tor of Panchayath
ion: Territory of Lakshadweep
Kavarathl Is]and 682 555

3. T he ChalrpCI son
o Village (Dweep) Panchayath
Klltan lsland Union Temtory ofLakshadweep -682 558

4. Thc l_:xecuu.vq()fﬁcen
- Village (Dweép) Panchayath
Kiltan Island .
Umon Temtoxy of L akshadweep 682 558 Respondents

(By Advocale ¥ (Mr S.Radhakrishnan (R1,2 & 4)
3. OA 87/2013

[ Abdul Salam PP, age 43

' Slo. Sandmuhammed
Pgt.hl‘yapura, Kiltan Island

'Ii’\ei'kéhé‘dweep. |

[

o
\;‘)

Applicants
Mr:Pratap Abraham Varghese)
| Versus
R "lhe Adi;ﬁl'n.l\stil ‘ator
Umon Territory of Lakshadweep
Kavalathl 682 555
Dire ectox Departmenl of Science & Technology
&
(SO I
A Respondents

’

6 :m'ﬂd >



: [
i . v e mes e . -fr .I‘x‘ﬁﬁ(kv&%&g’d,\?ﬂ e e
I LN .

: ;.,;.-4:»'

(Mr.S.Radhakrishnan (R1,2 & 3) ®
N ~A(M1 R. Ramdas - R4) |

4. OA 113/2013
[ Muthukoya T P
S/o Kidave H aji
Ihnuvathapma Kiltan, Lakshadweep.

2. Sallh P S
S/o Iblahlm Haji
o andala Klltan Lakshadweep.

3. Yacoob P. K
! S/o Subair.A.
i Punnakkad Kiltan, Lakshadweep

4. All Mohammed
S/o /\ttaka Allydr Klltan Lakshddweep

s, Kunhlkoya AP.
S/o Sayed Muhammed P K.
‘ A;-l‘apula Kiltan, Lakshadweep.

dave T.P
(;iltanj?,;;Lakshadweep. '
7. =
| Shalk K K Palllyachetta Kiltan, Lakshadweep.
5. Sathar CH
- S/o Mohammed P.
titan, Lakshadweep.-

Chadjpwa

- ajl Palllthlthlyoda :
__ Lakshadweep : Applicants

Versus



Lo

o

“The Administrator

Umon Territory of Lakshadweep
Kavaxathn 682 555

Fhe Chanpelson

Vlllage (Dweep) Panchayath
Klltan 682 558

The‘Employment Officer
KdVdIathl Lakshadweep 682 555

D_:ir.;actor of Pa-_nchayath
-Department of Panchayath
Kavarathi — 682 555

The Executive Officer :
Village (Dweep) Panchayat, Kiltan — 682 558

' l—]g;)f‘@’?iéultural Assislanl
Village (Dweep) Panchayat, Kiltan-682 558.

"”adulla K C

S/o Yousuff

Kanmchetta Kiltan Island
U ofLakshdadwcep -682 558

Kunhl M R
S/' Ambukoya,--;»
; ,Kiltan Island
dweep-682 558

S/ o iMohamme‘d
KOmalam Klltan [sland
Ul £ Lakshdadwcep 682 558

Salecm P P
S/o ‘Hamsa ;;'
Puthenpura Kiltan Island

L 4T ofLakshdadweep 682 558

letan Island
Hdadweep-682 558

Respondents



6. Kunhi KP

7. Abdul Kasnn P'V
S76. Muneel -

Pentamveli, Kiltan Island
UT of Lakshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)

o ‘ Versus

L. Umon Temtoxy of Lakshadweep 1eplesented by
the Admmlstrator Kavarathi [sland-682 555

2. The Dn éc’to’l Of Panchayath
Umon Territory of Lakshadweep
Kanlathl Island-682 555

Lo

-l he Qh‘au'person
Village (Dweep) Panchayath
Kihar; Island, Union Territory of Lakshadweep-682 558

4. 'l‘hevi“\écutive Officer
Vlllage (Dwecp) Panchayath
Klltan Island Umon Territory ofLakshadweep 682 558

Depatl.tmenit :of ‘Environment and Forest
" Zonal: Omce‘ Klltan Island
Unlon lemtmy of Lakshadweep-682 558. Respondents

~

(By Advocale (Mr.S.Radhakrlshnan (R1,2,4 & 5)
6. OA 137/2013

. Ja'laludheen K K.
S/o Shalk Poovalap _
I ‘ Ifoovalap 5 Iouse Kiltan Island,
JT of ""aksh dwecp 682 558.

!l‘tan Island,
adwecp 682 558.




4. Ameelall A P
Slo Syed Mohammed

~Arakalapuxa House Kiltan Island,
- UT ofLak%hadweep -682 558.

5. Tsmail T
« S/0 Yusuf’
Tholiyoda House, Kiltan Island,
uT of'«Lakshadweep-682 558.

0. ASyed Mohammed Koya K.P.
Slo Mohammed
Kanjipura Héuse, Kiltan Island,
U_T ofLakshadweep 682 558.

7. Kammkoya C. H.
Slo Muthukoya
Ammipura House, Kiltan Island,
UT of L. akshadweep 682 558. Applicants

(By AdvocaleMl Shabu Sreedharan)

Versus

N 2. '1he Dnecton of Panchayath
‘ , Un.lOI‘l 1_Tey1 1t01y ofLakshadweep

e Chaifperson
Vllk‘ag" chep) Panchayath
Umon Territory of Lakshadweep-682 558

531stant ‘Engineer
; “‘lectncal Sub Division

Respondents




SR T ST I e BRI

.= Sada <athu11a A age 38"
S/o. Kunhl Ahammed
AJnad House Kiltan Island

akshadweep ‘

2. \Jaxcuulla P T age 26
Slo KUI‘lhl e
Palllthlthlyoda House Klltan Island
L. akshadweep

(By Advocate: Ms.Daﬁisy [. Daniel)
Versus
l. | Thc Admmlsuatm

Umon Territory of Lakshadweep
Kd\/dld[hl 682 555.

(OS]

Depamnent of P}anchayath
Kava1ath1 682 558

(By Advocatc M1 S Radhakmhnan R1& 3)

8. O.A.‘No. 21‘2/2,0.1'3

' P P lIavvabl W/o Abdul Salam
I aboulex Agncultuxal Department,

Remdmg at Pallipuram House,
fLakshadweep,

';-Jzéju Babu)

Ly/.t \ Lo . e
\\ Uﬁ:\DnectOI of Agnculture
Ligmdn T cmt01y of Lakshadweep
'”.— 682 555.

Applicants

Respondents

Applicant



(By Ad“\?ooajle_ I\/Ir '

[N

(U]

b

The Admlmstratox
Umon Térritory of Lakshadweep
Ka‘varattl Is_l_an_cj 682 555.

R:faﬁdhakrishnan)

gablr /—\11 A -
Kuriyathiyoda: House

Kiltan Island. ™

- C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

K.P. Cuepiyakoya
Karuppathapura House,
Kalpeni- Islah’d

M C Jaffel
Pakklpma H0use
Kalpem Island

Habsa A
Allkome House
Klltan Island

/\ P Naseema
Aynapula House

(\dmxmstlatl :

The Dnectm (Services)

/\dmnustrat:on of the Union Temtory

of L akshadweep (Secretariat),
Kavalattl = 682555,

y-of Lakshadweep,
2 555.

.of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

anronmem of Forests

Respondents

Applicants

Responden"t"s__ "



(By AdV(_;)'"cale:_Mr.'S. Radhakrishnan)

10.  0.ANo. 268/2 '0'1 3

‘ ,‘H'ouse Agatti Island
Umon Temtmy, Lakshadweep.

@

2. B. M. Mansoor
S/o. Late A.C: Mol hammed Jalaluddm
Bharkath Manzil
Agali Island, Union Territory _
L dkshadweep Applicants

(By Advocate: Mr. Grashious Kuriakose)
Versus
L ] hc Admmlsuator

Umon Femtory of Lakshadweep,
I\avalathn 682 555.

2. "lhe Dnectox of Panchayath
Dcpaxtmcm of-Panchayath
Kavalam - 682 555

3. Dncctm oFS -etnce and Technology

4, Dnc,, 01 (Labom -& Employment)
Kavaldlhl —68' 5'55

Spec:]al Ofﬁcer‘
Vn]lage (Dweep Panchayat Agattl) 682 558. Respondents

wn

“(By Adv_ocate. Mr. S. Radhakrlshnan)

1. ()A 26)/2013

Ahammcd Ba': cer: A,C

S/oT. Y'OUh

Arakala [olise, Kiltan Island
/;ﬁakﬁshg

P \"\" N

age 32

k]

Applicant .



I

Versus

2. ﬁ:"hé‘-ﬁ(‘i:lja,irpeféc.)n '
Village (Dweep) Panchayath
Kiltan-682 558 -

The Employment Officer
Kavarathi, l.akshadweep-682 555.

(OS]

4. < Director of;%néhayath
Department of Panchayath
I(aval'athi -682 555

5. '[ he Executlve Officer
Vlllage (Dweep) Panchayath
K'ylta:n, 682 558

6. Hoxjt icultural Assistant
Village (Dweep) Panchayat,
Kiltan-682 558.

(By Advocate: - (Mr.S.Radhakrishnan (R1,3 & 6)

Respondents:

Applicant



Respondents

Slo Sayld A% K
Vallomkad1yodu
Kiltan Island, Lakshadweep

2. 'Say.e_d Badushé Muhideen S.V.

‘Shahar Ban Vilas House ,

Chetlat. - Applicants
(By Aédvi_o:‘c'a_te: Mr,Grashious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versu$

Admmlstrator ‘
UT'o"f- Leikéba’dweep, Kavarathi-682 555.

Dnectox
801ence & Technology
Chetlat 682 556

N

3. Dnector ofPanchayalh
Ruxal Deyelopment Depar tment of Panchayath

5. & A‘d"dl.'j '..Su:ls"Dl\/lsﬂ)”ohél Officer
Chetla( 682 556

6. Junlor SmenUﬁc Officer
Chcllat 682 556.

7. /.::\gco,u_nls ,Ofﬁc"e,r
Secretarial, )ayarathi-682 555. Respondents

hakrishnan-R1-3 & 5-7)




s e o
ks Sy IR .
'f TAg ZEWT

I -A K. %djeed

'Kalpcm Island

3. /\l Ahadabl -
Athanam T h_ott,am House
Kalpenilsland;

4, P.P. Sulalkha
Puthlya Pandaram House
’Kalpem Island

5. C P Noo'ljehan
Chemmanam Palh House
Kalpem Island

6 AK Bcebl :
Aral(kalar House
Kalpenl Island

7. _'MP l\/lohammed
Mulllpwa I—louse

_On ofthe Union Territory

2. The Dnrecton (Semces)
Admmls_txatlon_ of the Union Territory
ofl akshadweep (Secretariat),

Agriculture

 of Lakshadweep,
2:555.

“by its Director.

l\/l1 lS Radhakrishnan)

- . - = :
e

6fLal<shadweep, Kavarathi — 682 555.

Applicants

Respondents



e ks g e
B A r L E AT I

15, OA 30072013

I. =B.Koya, age 42;
S/0 Bammad, Bilutheth House
Andrott Island. '

2. B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island. = -

4. P.P.lMHassan, age 41
S/o Sayeed Bukari M P. Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

@

6. M.Bampathi, age 50,
S/0 Asainar, Kakkett House,
/-\ndrott Island.

~

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chetlathada House
Andrott Island.

8. IC.P.Mohammed Yaseen, age 33,
S/0 Nallakoya, Kattupxa House,
; Andxott Island. -

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, ]hattampokkada House
“Andrott Island.

10.  B.Mullakoya, age 43
«S/0 Kidave, Bithnatt House, Kavaratti Island.

1. P.p. l"athimath. age 41,
D/o Kunhiseethi, Palath Puthlyapura House
Andrott Island.

st

-z 1 WA
G Y\Zm‘lf»//’-\‘é\}nal age 48
e ) "A‘ )




‘ _ 15

13.  A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14, L.Khadeejomabi, age 47,
D/o Bubhari, Lavanakkal House,

Andrott Island.

15, C.Pookoya, age 42,

«S/0 Sayeed Mohammed, C Kunnashada House

Andrott Is lcmd

16. - K.Subaida, age 39 years
D/o Kidav.e, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Blyyada
Andrott Island.

19.‘ P.N.Hakeem, age 48,
-'S/o Siddique, Pudiya Nalam,
Andrott Island.

20. “K.K.Kunhibi, age 52,
S/6 Yousaf, Komalam Kattu
/\ndxou Island.

[\

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Androl’t Island.

23, K. C Mohammed Hussain, age 39,
S/o. Sayeed Ismail, Kannichetta,
; Andrott Island.

dmza, age 34,

. 'qua»i'a.ave M.P., Pandathpura
. *Andrett Island.

e

3



| R
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25.  M.P.Khaleel, age 37
S/o Assainar, Matharapura House,
JAndrott [sland.

26. P.P.i—lassan, a.ge 41, o
S/o Abdul Khader K., Perumpally House,
Andrott Island. ‘

27, P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. - :

28.  L.Pathummabi, age 37, _
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29.  H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
~ Andrott Island.

30.  M.P.Mohammed Rafeek, age 31,
*S/o Koyamma, Kunnamkalam House,
Andrott Island. = :

31.  K.Mohammed Fasal, agé 32,
S/to Kunhi Seethi Koya, ‘
Kadiyammada House, Andrott Island.

32, K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kumhathalam House,
Andrott Island.

(8
(O8]

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
/~\ndrou Island.

34.

A Rasheed Khan, age 39,

o:Sayeed Ismail, Aliyathara House,
1t [sland.
35. Abdul Salam, age 33,
g/o \/Iuthukoya Kannathnnmada House
Andrott Island.

1\1\ BE /1:,,‘\\

Q\ 36 HHIGRsARwar Hussain,age 31

. S/q#0%a V., Kerakkada House,
ného-_,lsland

y UL
N .:7111\;



38.

40.

41.

42,

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

“Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott [sland.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott [sland.

P.P.Mohammed Farook, age 37,

S/o Pookunhi Koya, Thekila [llam,

~ Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C\.Ij-lammedathbi, age 37,
D/o Yousaf, Mylachetta House,
<Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island. '

Guhar Madeena Beegum, age 37,
D/ofMphammed B, Aliyathara House,
Andrott Island.

bookunhi Koya, age 36,
S/o Ydcoob, Kolikkatt House,
Andrott Island. ‘

K.Der&esh Moha1111ned, age»36,
S/o Sayeed Mohammed, Kachashada House,

T ..Andrott Island.

;#‘C"ate: Mr.K.B.Gangesh)

Versus

Applicants

i



[

The Administrator
Union Territory of Lakshadweep
“Kavarathi -682 555

2. Director of Education
Directorate ofEducann
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

4. Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

5. Faisal Ameen
S/o'Pookoya N
Achammada House, Androth.

6. M_ol)al})med Shamsheer M.K.
S/O_Beit'lleslia U.P.
Mayamkkada House, Androth.

7. M ohial.nmed Asker
S/o -Seethi
Aliyathara House, Androth.

8. N(iéfélﬁll(héﬂﬂ M.K.
S/o:Sued Koya

S/OSuban
« Pandath Puthiya Pura House, Androth

1. A4-uj¢eb Rahman
S/o Tbrahim
e, Al athaxailouse Andloth
,;:::"Y rr>,\\y

NOHA TR "
\_‘]:2 13

hthi House, Androth

N i GERCR
S IFordts,




‘

14.

15.

16.

18.

19.

13. .

19

Moha.mmed Hassan
S/o Kunhi Koya

| Ayenamada House, Androth

: Mohammed Abdusalam T

S/o Abusala
Thechen House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

I\/Iluhvammed Kassim

- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth.

 Muharmmed Khaleel
: S/o Abdulla

Allyathala House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
A-ndr?@h.
b

(By Advogate: Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16. ()Af'-3'01/2()'1~3“~".:?

I Attakoya T V age 44

-l. , S/o:Koya Thankgal T,
. S/o Koya Kldave Allyathara House,
Androth Is]and :
3. | Mohammed age 54
" Slo Shaban, Blrlyammada House
Androth Is]and
4. . Yousaf, age 60
S/o Ahammed, Kandalath House
/\ndroth Island |
5. Mu‘:';i;eo Rehman age 35
6. 'Abdul Nasar age 38
b/o Nalla Koya Kunnashada House,
/\ndxolh Island
7 Mohammed Basheer age37
. So choob Aliyathara House
/\ndlotlﬂs'lanfd L

8.

9. . ' g |
| 9/0 Koyamma Mayampokada House
. | '/\ndlolh IsJancJ
j .
¢ 10, Nou fal, ag:e43

Sto. Koyamma (oya Thacheri House
. /;\ndxolh I sland :
/ . I ‘:h_'é;l,.jc,hefi:_Moosathada.Hou.se,, o
Lo, 2



17.

20.

22.

: Jalal dge 37

S/o- Kunmsecdhl Palathupura House,

'/\ndloth Island

: Talool< age 49

mmed, Kunhali House,

Jodamkakkada House

adBceb §:age'46' _




25.

26.

27.

28.

- 20.

30,

31

32.

S/o /\hémm ::Kandalath House,

_ Andxoth Island

Mohdmmed Saleem age 42

- Slo Sayeed Mohammedﬁ Kunnashada House,
. Andloth Island

Gafom age 41
S/o lhangju Koya Pentamveh House
And1oth Island '

Stddeeque’,l age 43
S/o Kidave, Modiyothada House,
Arjd‘toth‘lslv_an;d; "

ghanavas age 33
S/o Kunhi Koya Pochalam House,
/\ndloth Island

Pookunhl age SOn

Ij'lya% E‘agc 367
S/o.Hamza K@ya Allyathara House,
/\ncloth Island,_



23

Mohammcd Saleem age 33
S/o K oyamma Kanmpura House,
Andloth Island

37. %hamsuddeen age 33
S/o /\bdul Kadel Behchetta House,
'/\ndloth I%land R

38. KL!nhlSCSth age 47
: 'S/o /\boo Sala Lavanakkal IIouse
vAndloth Island

39, Yacoob age 45 ,
- S/o Samddeen, Kunnashada House,
Andloth Island

40. Abdu] 'Jabbal' age 38
S/o Sdyeed Mohammed, Kannichetta House,
/\ndloth Island
41. Iama] age 41
= S/Q Sayeed Bukarl Bldumkattu Bilutheth House

42.° &

43. . Sajma Beegum age 29
Do Nallakoya Lavanakkal House,
Andloth Island




48.

49.

50.

51.

53.

54.

55.

6.

57. .

58.

N_

IIassan age 39?5;“ o
9/0 Savccd Bukan Mathar apura House

'Al'ldl()lh Island (

Mohammed Saleem :age 38

Slo Poo <(5ya Neganmada House,
Andxoth Island.

Koya, age 36 '
S/o ‘Attakoya, Mathil House,
Androth’ Island

Kamil, age 41
S/o:Muthu Koya, Palathupula House
/\ndloth Island

Sakaxlya ag)c ?32 '
S/o Muthukoya Bllutheth House,
Andnoth Island

§a11h agc 37 »
Slo Kumkoya,,Aynamada House,
/\ndx_oth I%land.' : :

And1 othfi ‘ a"n'd

gayecd Mohammed age 42
S/o Kasimi; Achadapurakattu House

\\Andl'o,th_llplap;d.. |

e
% \‘N sy,
/ P\ ¢
. '-/

age 29
unnashada House



61.
62. Cherlya ‘Ko.ya-;,- age : 32 ) :
~ S/o Aboo Salah, Pelumpalll House
Androth Island
63. Mujeeb Rehman, age 37
S/o.Sayeed Buhari, Karakunnel House
‘Androth Island.
64. Nou fel K, age 33
S/oNattdya Koya Chenyadam House
65,
0K o‘yamma Karakkada House
'Andrb ) i‘h I%land
- 66. Sham%u Shumoos age 34
Slo Chenyakoya M Pentamv1lapura House
Andtoth Island
67. Mohammedz ;:"dul Naser, age 308
Cottiathattu House
68. ih:éthulla,. age 33
akoya, Nallal House
69.
Rlyas age: 29

‘halk_Koya P.S., Pentambellpura House

P.aﬁdathu Lavenakkan House



"\’»l/‘u\
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72.

9/0 :P'ookutty l\/lﬁ.l
And1 oth Island

73. 'l\/Iol ammed Hassan
_S/o Sayecd Moham
, Andxoth Island:

74. Shamsudee age 3l2:.‘:»;_.-’5
S/o Muthu Koya K. Nellal House
Andloth Island '

75. l\/lohammed Naseer age 28
_S_/_Q,‘Mu‘hammed Pentamvelipura House
Androth Island.

76. Raulath Béegum age 29
S/o Thangakoya, Arathupula House
/\ndlolh Island

77; Iathahuddeen age 38

' g/o ,Kldave U K Makkct House

78.

79. l\/lohammed Mtustafa age 33
S/o Ahammadlya Jabalpura House
/\ndloth Island

A

80. Mohamzn:d”‘ Jsjm,, age 47

82Nunlns



84.

85.

- 86.

87.

88,

27

Attakoy_a age 49
5/ "coob AllyathalaHousc

' /\ndloth I%]and

Bd%hcel age 55
'Ihachcn Moosathala

- /\ndloth sland

"Mohammcd 8100k age 33
~ S/o.Nallakoya; C. L., Tharampalli Makket House

o ‘Andloth Island

39.

90,

Salecm age 31
S/o Seelhl Ka1a1<unnel House
/\ndloth Island ‘

.. ' Mohammcd Kasun age 33



96.  Akb;

97.

98.

99.

101.

102.

104.

105.

107

Y .vf, \?‘.

...w‘

/\ndlothlsland LR

Mohammed Musthafa age 42
E dayakkal IIou%e ’
Androth ls]and

Navas, age 25 -
S/o Hussain, Thahira Manzil
A ndroth I'sla‘n'd.'

Shanavas agc 33
9/0 Sha_'iafudeen Mathll House

]lassan age 33
%/o %cthx M, Lavanakal House
/\ndloth Island

Mohammcd Basheel age 42
S/o Yousaf Nellal Housc

/a nul /\bld age 26
%/0 deave K Palliat House
/\ndlolh Island

Muthu K'o'ya' agc'39
S/o IKunhi, Sccthl \/Iakkette
/\ndloth lsland

S‘ :
’é’/Ox </oyd
/\na{oth Island



109. Ubaic
9/0 Satha1 Kanmpula House
/\ndxoth Island :

- 110. Jalal agc 49 _ :
Slo Yousaf P Moodampu:a House
/\ndloth sland '

I, Kndavu age, 55
5/0 Indeen M., Bmyammada House
/\ndloth Island

2. Kldavu age 59
S/o [rjab, Mekkat House
'/\ndxoth sland '

113, Mohammed Salahudheen age 26
S/o Koya TP, , Kandeth House
/\nd oth I%Iand

‘:‘?Sllakeer age 22
| {hi, Makket House -

114

115 Mohammcd-‘;/\lthaf age 24
Slo Jama] Mayompokkada House
/\ndloth I%land

I 16. /\bdul (Jafom age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndjrot_h lsl'and; | .

| 17. Mohdm;mcd Yathlya Khan, age 23
S/o Ba""l BeriKi Mathll House

:S/_ofAhmcd Ponm]«am House

‘}.
I

\\ "\ "‘l‘(/. S /.
w5y vm me\’\ /\1d101h lsland

\\ arardv? /



120. Zamul Abld age 41
: S'/‘ Assamar N. P Kandalath House,
Androth Island '

121, Mohammed age 50 ~ |
. S/o Abdul Khader Kaval Chetta House,

122. -
S/o glddlque Kunnas, ac a House
Andtoth Island g

123. Mohammed Aboo Sallh age 37
S/o Musthafa ‘Ammelam House,
Andloth Island

124. Koya age 37 ,
S/o Sayeed Mohammed, Lavanakkal House
/\ndloth Island

125. M_ohammed Rafeek C.P. age 38 '
- Slo Sayeed, Chenkka Puthlyapuram

126.

127. Mukbeeltdge 28 '
S/o, I\/fajeed Li, Perumpalh House,
/\ndxoth Island

128. Rashced Khan age 33
Yol dave}/\. Blyyadachetta House,

129,

Ra 1mat wllah,‘,age 31
9/0 Koyamma K P. Bappathlyoda House,

"} Y 1"*\\‘

\*h ity )

D



133.

134.

‘Andloth Island:

Mohammcd I aza] age 38"
S/o Kldave, M P Kandalath House,

) f| 'r.:.T.M., age 38

" 'S/o Kldave Poovadakkattu House,

 Androth Island |

135.

138.

| Mohammed Saleem age 31
S/o Hassan Kunm Keylyoda House,
-/\ndxoth Island

Kbyamma 'aée'47 |
9/0 Aboo Sa]ch Kavalchetta House,

/\né;oth lsland

Abdul A/eez Khan age 41

, S/o Mohammed Blrayammada House

a /\ndxoth Island

139,

ShamSudddecn agje 32

: Makket House,



145. A -
_ %/o Bumyamm Am

146.

149.
150.
151.
152 

153.

,;f N 7\/ dlClh Is]

o YRR e e
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am House,
/\ndloth lsland ' '
Mohammcd lqbal age 38
S/o Nallakoya,. }lerumpally House,
Androth Island. ‘

Pookunm age 56
S/o Yousaf Iap Bappathlyoda House
/\ndtoth Island i

\ ‘med B'asheel age 38
S/o Kldavc A Mayampokkada House,
/\ndloth I%land

Chc’1 1yakoya 'age'36
S/o Kunmkoya P., Thacheri House,
/\ndloth Island

Nasccmudhcen K S P, age 28 |
Slo. Abdul Khadcr T Kaxachetta Sarommapura House,
/\Ildl('fth ls]and At

I 1yabu1ahmar11. age 31
Slo, Kunmkoya M P., Chekummada House,
/\ndloth Island

]\Unhlbl a&,c 46
Slo Kader; ,Pel*umpalll House,
/\ndloth Island,‘é,f‘-.

; '-I‘amsa' '



158.
159, 1
160.
161
162.
163,
164

165 Altab

‘Andlolh Island s o

ha al.‘House,

ade House,

ttapok

/\nuoth Islan

I

Bashcel ag 4 :
'ash‘ada House

S/o Sayecd K, §um&h

Mohammed KUIaIShl age 25
S/o Sayeed. Mohammed Karakunnel House,
/\ndloth sland ~ '

bnaj, dge 47
S/o Kidave K, Kunnumpura House

' /\nuolh Island

Mohammec Raﬁ ,age 31
S/o Ham/a Koya K. Pathummapura House,
Anc iroth ls.la‘nd

Abdul .-abbal agpe 35 :
S/o Kunm @ecthl MakKkett House '
/\ndloth Sland

@ajced Mohammed age 54
Slo. Kldavu Poovadakkattu House,
/\ndloth ]%land '

Thacheri House,

3
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168. _Mohammed Rafee age 42
S/o <0yammakoya Mayampokkada House,
/\ndxoth Islandé_ . -

169. MuHakoya :ag‘evl47
5/0 Ma]ecd K‘;., Lav-' akkal House,

170.

| S/o Kndavc P Amm aljd'ffHouse,
/\ndxolh sland :
171. Mohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House,
/\ndloth Island :

172. Kadecja, 153655]
D/o Kidave K., Thacheri House,
Androth lsland

173. Mullabl-', agc 54 .
S B _Palathupu1a House,

174. Man/ooxg y yeedPP age 25
"ewul:lah Pu1ath1kkatt Puthiyapuram,

i
175. Alil /\kbdl K age 25
S/o C hcx lyakoya Kannathlmada

176.
Applicants
(By A BJ}Gangesh)
: | Versus
1. l. hlc /\(.i.mlmstl atc;l

/\dmmlstratnon ofthe uT of Lakshadweep
Kavalathl ‘682 555

Q;/\gncullme
1c f‘vccp, Kavalathl 682 555




(By Ad\/ocate :Ml«;S;Radhakl 1shnan)

17.

- OA 302/2013

Jaffer, age 35
S/o Babujan Pa!mnelhechetta House
/\mmn ls[and

Abdblla Koya; age 50
/o Attdkoya Mahka House

' )\ﬂnfm lsland

Na[ lal@é}y:é@f agej 40
S/o Abdulla _Koya Puthoya Kanniyam House
"\m"'Island'-

/\mlm lsland

]abban P C; age 36
8/0 Cheriya Koya Purakkachetta House
/\m:m Istand

Respondents

Applicants
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Versus
l. _1 he Admmlstlatox
© Administr ation oft of Lakshadweep

J(avamtln 682 555 :

2. anct
Dcpalimem-o, P’anchayats
Admiristration: of the UT of Lakshadweep
l\a\/aldlhl 682 555 '

3. Dlstrlct Pa’nchayat

Amini represented by its
LExecutive Officer.

4. Village (Dweep) Panchayat
Amini Island répresented by its

lE\chliveOﬁ’cer 3 v Respondents

(By Advocatc M1 S Radhaknshnan/M/s Sherlff Associates)

8. OA 303/2013;,(;

l. Aboobakex P aoe 4]
9/0 Kunhlkunhl “Pallam House
Kavalalhl Island

2. \/Iusthafa B K age 45
Slo Saye.cd Bakal\ada House

S/o (,hmiyakoya K , Aynipura House
]\d\/dldlhl lsland

5. Yacoob K P age 41




1.

12.

: \/IUJCCb Rehman B age 30

S/o 1 hangakoya Buekal House
Kdvarath\ Island B

Sajitha P., Aagc 32 '

D/o Ali- Aradam, Poovinoda House
K"avarathi lslémd.

Bashecx P l age 44

S/o Mohammed Palllpufa Puthiya Illam lIouse

@/o /\hmed Kattlmmada Kadapurathaba House
Kavalathl lsland ' ‘

Salacm A P agc 34

Slo. Mohammcd C.p Athampapepura House

Kavmathx Island

'sam' P.A, age 29
P, Puthiya Alikom House

An\vax AP, agc 39
Sho, Muthu Ayncpwa
I\a\/dlalhlilsland,

Basheel. S.h,age

Caval



20.

21.

24.

25.

26.

27..

28.

29.

‘ Kavalathl Island

T . vt e
DL - B A
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§/0 Hanu _h'iA I |

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland

lhddyathulld S. M. age 36
S/0 Hamizath B: K. , Subalda Man21l
Ka\/dldlhl Island

/\nsax J P agc 31
S/o Chcnyd Koya K. P , Pakichipura
Ka\/aldthl T%land

Sullman K P age 38
S/o KlddVC U P, ; Kuttipappepura
Ka\'dldlhl Island

Yécbob C'P' age' 40
Slo Yousuf,P s Puleenakeel House

Saicem Vi agc:39
S/o H’tnwath Veloda House
]\a\/dldlhl Island

/\ltdkoya B age 4]
Slo /\boobackel M. I Birekal House
1\' Vclldlhl Islanid.



35.

- 306.

37.

38.

Sulalman M: "‘ge 37
b/o I Iammth M Maldanoda House
Kavalathi Island N

B

Ka)a llussavm Cl.?, ‘age 37,
S/o /\hammed Khan T P Chungam House

age 38

\/Iohammcd Shaﬁ K P., age 32
S/o Qayed Poo, A Kakachlyapurd House
Kavanathl lsland

afeek age 37
. IPoka1ach1yapu1a House



PR ‘e . 2 'S
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)
43.
44,
mada House
45. ; a8 ' .
Slo M-oha‘mm‘cd T Amanalhakepula House
Kavamthl Islcmd
46. Slﬁ'al“'ldheén' éoe 24
S/o.Ali A.; Poovinoda House
Kaydl,‘ul}l 5l_ar:1,d_, v Applicants
(By Ac:i\%o'c'ale:' 1\/11'7.‘Iﬁ<ilB.Gangesh)
Versus
l.
2. Dipa _m-elln of Agucultule
g UT of Lakshadwcep
;Kavax’_' thi- 687 ,555 represented by
fm Dneclon
3.

i
5. \ f.l‘lagje (chcp) Panchayal
! l\avamthx Island 1cplesemed by its
‘ ' Respondents
(

nmecctta House




P.I. Snaj agc:3l
S/o Abusaia, Putjlyaxllam House
Amini Island

KK {a/ak age 27
S/o. I\hadexkoya,Kunmyalamkakkada House
./\mlm Island o

S/ g\ham.éd 'Pallam House
/\mm] Island

K (, Moosa age 44

S/o /\ttakoya (celachery House
/\mml I%lcmd (

B Kasmlkoydb age 42
S/o”Cheriylakoya Balapp House

Amlm l's'land

Pookunhl
9/0 T.C. Yousaf Noormahal House
/\m)m 1% and

Appli'cantsv



"Ducctcn of I“clucatlon )

R "M»’w LA YA

VA

Directorate odeucan .
/\dmlnl%umlon* of the UT of Lakshadweep
'Kavcucllhl 682 555

Village .(Dwgep) P-an‘chéy‘fat
Amini Island represenied by its
,Ex"e'cu't_i'_ve-()'l’ﬁcer.

(By A df\( OCdle 1\/11 S ..;Riad hékr i'_shnan)

20.

2

:() A \‘o 323/2013

Mohammed Abdul Razak
3/0 UK. Nalla Koya
/\ttalada llousc

/\ndl()ll ]sldnd ‘

K , Mo_osa

/\ndlott 1slaﬁd

(By Ad.v‘gtme I\/I;;. Ii< B Gangesh)

' _V_'efrsus .

W

h(, /\dm msuatm

[

Respondents

Applicants

Respondents



21. ()A 376/7013

1 Savad 1 K abc 40 ! ;
Y Mohamme D> ‘inikkadu a

jf: 1. K P 5 P'alhpuxa
Kavamthl Island

3. Abobbackel PK. Y age 34
S/o 1 “athahulla, Puleenakeel
-~ Kavarathi Island. '

4. Jehangeer AP, age 32
S/o Hameed, Ahapuxa
I\avamthn sland

Versus -

B 'II he Adn’llnlSUdLOl
/\dmlmstlatxon ofthe UT of Lakshadweep
athi 6%7 535

2. Dn cclor ol Panc':havats

(OS]

Kavarathi-682 5’55
e Icplescmod by its Dnectm

Applicants

Respondents
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22.
I (uool\vloch

kkad,
2.

(By Advocate: Mr.K.B.Gangesh)

Versus

I The /\dmxmsucuol
’\dmlmslvallon of the UT ofLakshadweep
Kav aml_h; 6%2 555.

[\

3. ‘DdelthI’ll of l nvironment & Forests
Union Terrifory of 1 L.akshadweep
Kavarathi-682' 335

4. Village (chep) Panchayat
Kavarathi’ Islanc represented by its

l /\ccuuvc Oi 1cex

' R ddhd](l ishnan)

23. ;
S/o l\/lohd oodHaji, Chendipura,
l&.qv;ualhl ‘

2. -Scnnu] llamcccl P ., age 39
S/o -Autai K P Pokala Chepura House,
Kcl\'amlhl '

3. M k)lli'é"nix‘h ?.':v.‘gfage 35

Karutholapua House,

P{é,}lam House,

Applicants

Respdndems



[N

(OS]

The Administrator

_Adminisftr‘ation of the UT of Lakshadweep
Kavarathi-682 555.

"D:ii"éc'for of Pahbhayﬁts

p_altmem ofPanchqyats

‘ (ducéllon
,‘Admmlsu ation of the Union Territory
ofl akshadweep, (wmathl 682 555

anlage (Dwecp) Panchayqt
Kavaxath; Island Iepnesemed by its
Exccutlve O 1IC€‘I

K ,age 50,
.,S'-.'. 1 hottalhakkal a

rllstmg Centre Klltan
t, Kllt'm

Applicants

Respondents

Appliéants.



/ﬂ*\
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(OS]

'Dep(uflmcm o]f Pahchayats'
/\dxmmsuatlon of the UT of Lakshadweep,
'Kav:mthl 652 553

The Chief E Accuuve Officer
District P anchayat Unit
Kiltan, Union Térritory
ol l.akshadweep-682 557

(By Adyocate: Mr;f‘S:.i{édhakri‘éhnan)

OA 331/2013

: "‘ssal,n”l( C,., aoc )4

S yecd \/10hammad A M.
Kamyamc} atla (House), Agatti Island
UTof L akshddwcep

Woiking as-casual labourer in the Department of

Science & fl‘;eddhdldgy, Agatti, Lakshadweep.

llvdcn P '
Slo Sd) ccd BLlhdll Iay u.
Pokl\cuhappdda! Quse) Agatti Island

UT of
\‘v’olkmo ‘

‘ Suencc “& f’l

Respondents



Applicants

2. .Chalrpelson
Village (Dwecp) Panchayat Agatti-682 557

Chaupexson ,
Vlllage (Dweep) Panchayath Chetlat Island 682 554.

(VS]

4, The Junlol Sm_muﬂc Ofﬁcer
Dcpaxtmem oimeence & ‘Technology
@h@ﬂiﬁtﬁ? 34

5. The Jumol S lenplﬂc Ofﬁcex
Dcpaltment Science & Technology
‘Agam 682 557 o

6. Dlrectm ofPamhayath
) Departiment of Panchayath
Kayar_ﬁa,th;_y—6,82 555.- : Respondents

(By Advocate: Mr.S Radhakrishnan for R1,4,5 & 6)

'_ Applicants

Versus

“217&1 (t‘ .



. "hwwri’z, :

. Kavaldttl

Sub- Divis‘i’oh’al' Offige

3. : ,
Kiltan Island, Umon' Ter itory of Lakshadweep .
Kiltan.. e

4. Director, =
Services,

UI 01"1 algélgadweep, Kava1att1

(By Advocdtc M1 % Radhakmhnan)

27. OA 344/2()13

. KassimA
S/o.Auakoya PP
A’l'iyaylnal‘a, House; Andrott

3. Mohamm'ed IIassan CE
S/o: I\unhlkoya SVP
l dayakkal H'ou%e Andlott

4. Mohammcd Rafeek (, K
S/o. Koya K.C .
C hcnya I\al\kanal House, Andrott

5. Mohammed- K’ahialuddih M.K
S/OShlhabuddm Pookoya Thangal
' <a'da Fouse, Andrott

e e

Respondents



I

(OS]

4#9

.”‘dm Thangal
<ath Andl olt

/\dhunisuauon'oflhe Umon Tell‘ltOly
ofLakshad\vcep, Kavalalu — 682 555

Director of Panchayats N
Dcpaxlmcm of Panchayats

'/\dmlmslldllon of the Union Territory.
: ol Lal\shadwecp, Kavaratti — 682 555

J’)cparlmen't of '}-‘:]ecyrlcity

Union Territory of Lakshadweep
Kavarathi = 682 555

Vlllage (chcp) anchayat
/\ndxouflsland 1epxesented by its

D/o I- lamsa 1 llachetla House Agathi

Bcclathumma P V

Applicants

Respondents



.

9.

12.

I35.

ol ’ f“‘ fé"b 28 i
! S p

s_o'

S/o Kasmi Koya C
Poqym_odg IlouSe A f,athi

Kunnaihalam H'éjus.'e?:Aééthi

‘Nazer K

S/o.Kidave '

,]\unmkathxyapada I Iousc Agathi

9]’10\'chuhcili' M o
S/o.Ummer.B ..
Makdyachoda House Ag'tthx

Naseu I ,
S/o MulhallfK
P ;1_1‘11&1;1;14 House, Agathi .

Aboobacker N.M
S/o /\bdul Rdhman F

1%/0 Mohammed Koya
Kakkac a llousc Agathi

M*eu C
5/0 I\/lohammcd Koya T.P
C hcll]akkad Housc Ag,athx
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24.

Muhammcd Koya_B
SloKoya = 3
'31ya1hab1y()da House, Agathl

Nafeesa l\/l K
/o, Abdulla Koyd K 4
\/loothquakl\ada F Iouse Agathn

Koya P

hnkoyaik
: llouse Agathx ,

Kasmlkoyl K I
Slo. /\bbobackel Koya

Kamalmdlml ,oda Pulhlya Illam, Agathi

/\boobackex U P
S/o /\11 I\/loh'lémmed



(OS]
o

(OS]
(U8

36.

38.

40.

‘ Samcm

Slo N a;ced ST
\/lumhmlhol f; i

Saycd \/lohammcd L
S/o.Kalid P '
B llallousc /\gall

Naseer "l’.l? |
S/o.Muthalif
’J“ljckk u Puthiya lllam, Agathi

Ubaid U
Slo.Hamza U
l.Jm_mmerodach'etta House, Agathi

Syed. wmh;iinm‘c'd' KT
S/o /\boo Sdla l

S. /o 1 athahulla .
: Bl\’d%hdblyOdd House, Agath]

lla]alomma T, P

,D/o Abdul kadexl\oya P.C

i) h(f]\]\u Pulhnycnllam Agathi



53

.44. Roshnd”
.D/o gayed /\ dul Rahman
-I hachcny Hou

45.

46.
I\oodam 1ouse Agjathl
47, Showkathall
S/o;Late Attakoya
Sax_lanl){odd l,([vo'ul_se, Agathi
48. "\"is"sam'u:dhc'(::ﬁ‘x\'/"l\'f'_
Sto.t lam/a €K (Lalc)

\’adak !\ccla llldm Agathl

49. Chcnya "l\oya A I\

S/o Kasml (o'ya /\
Chc}chalal\ap“\da louse /\gathl

Applicants

10 thé Union Terr 1101y
avalatll — 682 555



Respondents
I, Ummer Farook- Shafi
S/o.Aboosala _
Malikakal HOuse Aminii
2. P.A decdall
Sto. l*‘lam/dkoyd
Puthlya Asharoda House, Amlm
3. Rah‘math B mo ' -
D/o /\lwmcd,ﬁ 1 Malikakal House, Amini
4. Ahamedkoya; - .
S;/‘g),l_(oyakida:vu_,. Surambi House, Amini
5. lel)’dbl P; C A
D/o /\mhukoya p alliyachetta House, Amini
6. i |
‘Mallipura House, Kavaratti
oya,"Vadakkilapura,
T " Applicants

(By Advocath;KB Gangesh)

.Vei'sus

I lhc /\dmlmstlaton
-/\.dmmls'tra;uon ofthe Umon Territory
o 1 \




.
f . 55 .
3. )
K adweep
{by Director of Education — 682 555
4.
5.
Respondents
(By Ad
30.
I

D/o Kunhlkunhl '
I-gall,l,cham_, HOus:c, Kavaratti Island

f/ -
RN ’\ At g
2y et




SEUR IR

i Bb6 '
9.
i Island
10.
11,
12.

Beeramthod H (avarattl Island

'fr BRI

13. Rahmath Bcegum P P ,;
D/o Attal K.P '
Pochalachepuxa Kavanattl Island

Applicants

csented by the

L Kf’ox of Indusmes _iiz Respondents
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57

1.
2. _
S/o Muthukoy I
Sulambl Houl e,i‘Amlm
3. Anwar Hussam :

D/o.Essa . .

Kotlapuxd IIOUse Amini,
4. _Saptha Beeng

D/o, ayeed Abdulla Koya

5. i%éiﬁee‘dathbi“ a
Dio. Shaikoya
Monakkallachetta House Amini

6. Ha%samal p
S/o Mohammed
/\Ilmmcchctta House Amini

ja;Hofhse,AAmini. Applicants

Versus

I Tre 'A‘d"mi'nis‘tl ator
Admmnstnatlon of the Union Territory
oi L akshadweep, Kavaratti — 682 555

Dn.ectox o{ Panchayats

Kea

vvarathl 1epresented by
aneétor ofhducatlon - 682 555
e SO



Respondents

2. Abdul ‘HaSsan;
Sle. Attakoya

,Kagthatt Hou’;se, Andrott

3. Sayed Mohammed
S/oiAboosala’ ,
;Karachetta House Andrott

4. .Mohammed Hussaxn |
Slo. Mohammed .
‘Bappathxyo ik H‘Quse Andrott

5.
Applicants
(By Ad Gangesh)
: '_'Versgls
1. 5l he, Admmls’trator

Admmmtratno of the Umon Terrltory

.'presented by its B
r —__682 554 Respondents
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33, DAI3512013
L
2. _
tidrott

3.

'KunJanattlch, ta Andrott
4. 4Yousaf

Slo.Pookoya .

' Pulhlya Eddxyakkal House Amini. ' Applicants

(By Advocate Mr K B Gangesh)

2.

3. J *qf Women & Child Development
;fory' of Lakshadweep '

4.

t1sland. represented by its
ercutnve Ofﬂcex 682 554

;,epresented by its :
ficer - . Respondents




3. 'Mansoor Ai,,
S/o, Muthukoya ,
_Pentamvehpura House Andrott
4, Méhammed Féisal' i
S/o. Slddeeque o :
Makket House’ Andrott Applicants

of Lakshadweep, Kavaram — 682 555

2. L)epax 1mcm QfAmmal Husbandry
e"r'rxt'éry of Lakshadweep, Kavarathi

4. :\/nllage (Dweep).Panchayat
Andrott Islandf,represented by its
Respondents




Fhek‘: puthlya Veed Agattl'

K: P HomLakOya R
S/o.Aboobacker 1t .
Kamalmalmxyoda Puthlya Illam House, Agatti.

K. Showkathah _'Z
S/o. Sydubukhdn
.Kondmoda‘ use, Agattl

B Sharafudhcen! o
S/o Ummer Ella PR
Bccyakuttnl_ oda House Agam

V K Mohammed Mukthar .
S/o.Abdulla Koya

Vadakk Kunmnamel House Agatti

Abdi Rahh dhf"i
S/o Dlddceque
Applicants

!/'Xr'{imal-Husbandry
ry.of Lakshadweep, Kavarathi

Respond'ents



Appliéant

., Versus: .

. 'I he Admmlstlator
/\dmmnstratlon ofthe Umon Territory
of L akshadweep Kdvalathl 682 555.

2. The Dnector (SGIVlCCS)
Administration. of the Uniion Territory

of L akshadweep (Secretarlat)
Kavaralu o 682 555 '

3. DcpanmeT Qf Agrlculture
union Ter noiy ofLakshadweep,
Kavafathu 682:555.

Replc%emed by ifs Dlrector Respondents

(By Advo "ale::Ml Radhakrlshnan)

37. b’A 3552013

I, i\/lulhukoyd
$/0.Shaiko
;Kakkan.al I

,:Sé,‘?;\;;}ﬂdrott. Applicants
(By Advchte: Mri¢B Gangesh)

- ‘Versus
ot AR I‘ : ’
a0 VANTS 7

¢ f tB’e Union Territory
v Klavaratti — 682 555



4. Village (Dweep) Panchayat
“Andrott: {sland’ xepresented by its
E xccutxve Ofﬁcer - 682 554 Respondents

(By Ad.\{;Q_c,a,te: Mr% R,a,dh'a.kx:ns:hnan )

38. (_.;).A'.ééél/z;o.lé,‘ﬂ

1. }Iajarommabl [
D/o.Koya, K;:daveM e

Thi h1"apa<zl"' HOuse Kaﬂpem

Applicants

,_n"ofthe Umon Territory
,' Kavarattl - 682 555

Ka]pen"l Islarjld:'represented by its :
E xecutwc @fﬁoer 682 552 Respondents




\ & R Ay R

S

*m/ gr_\C‘\‘

5Peech1yath H use, Kalpem'}'

Abdul Latheef -
S/o.Pallath Kunh1 Koya!
Nenempappqdql fouse, : Kalpeni

Atlakoya

M K Khalee L
S/o Hamza (oya

K d‘anallal House; Kalpeni

i
;




14.

Jouse, Kalpeni

16.

17.

S/o Koyamm
Manjlyenam IIouse Kalpem

Applicants



Respondents

Abdul Lal' leef': L
Keela Vlllattom Amm Island . ,
Lakshadweep e Ly Applicant

(By Ms.Shahna Kai“!thi.keyan)??

Versus .l’

I Vallage (Dweep) PancHéyath

: .Amm Island.

:Repr;:sen" d: by the Chéur Person

:Secrelary i
Depamnem of Panchayath Kavarathi

3. 4[)1rector .
[ mployment and Tlammg
Union. Iemlmy ofLakshadweep

Kavarathl Respondents

Applicant

,.\)\ '

NN ALt g e v
SO SATRENS
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42

Rabeehathulla B.P. aged 35 years
S/0. Mohammed: Koya T.N.,

Labourer, letan Re31dmg at Vallyapura House,
Kiltan Island '

Versus

1. Whe Admlmstrator '
U T ofLakshadweep, .
Kavaram 682555,
Flectrlcal Dmsnon Kavarathy

2. Dlrect_or ofPanchayat
{D.,pa nent ot Panchayat

Versus

P
/ Ak Br\C\

Respondents

Applicant

Respondents

Applicant



P.\)MIA Is
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Respondents
Abdul QUblSh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, UT ofLakshadweep, working as
Casual Labomel (LwefStock Inspectors Trained Labour),
Applicant
Kabarathl 682 555.
2. . Chalrperson Vxllage (Dweep) Panchayat,
ﬁKlltan o 682 557
:D ector oAt‘;An’::.énal;'Husbandry,
dueep,
Respondents

45, O A No 36@/2013

mq?: h\Mohammed Kasun o
e \Sayced ‘ j’. i
) \‘& }\\pura l*louse

7




&9

Applicants
(By Advocate Mri K B: Gangesh)

3 Ve'rsu's"' L

1.  The Admmlstrator
/\dmmlstratlon ofthe Union Territory
ofLakshadwcep, Kavarathl 682 555.

2. T he Dlrector Qf ,'Panchayats
‘Department of: Panchayats

, ‘ evelopment Corporation Ltd.,
Port-_ ontrol Tower; Andrott — 682 554
Represen;iud'by its Ofﬁcer in charge.

4. Duectorate of Art & Culture
/\dmm15t1 atlen ofthe Union Territory
of L. akshadweeps Kavaratti — 682 555.
chresented by~1ts Dlrector

Respondents




TR

EdY

sudheen Thangal, aged 28 years,
.andeth House, Andrott.

>d Salim,laged;44.years, S/o. Kidave A.,
‘ -Panchanal:l'louse Andrott

Khdlr agcd 32 years S/o Muthu,
' Puleenakeel House ' Kavaratu

Abdulban aged:34 years S/o. Hamza Koy,
Monak,kal Ho s, Ammp

fSayed Koyd aged 44 years S/o. Pookoya,
Meelachen House' Amml ' Applicants

l he /\dmlmsu atox )
/\dmmlstratlon ofthe L
Kdledlll 682 555 ??

____-_
=R
@)
jon
—
o
3
-
(@}
-t
<
Q
=t
t—1
pav]
~
w
=
av)
[N
£
(¢
[¢’]
g=

Vll ge (DWeep)fPanchayat Andrott Island,
r,;c:p_rg,szented‘gp ilts Executwe Officer — 682 554.

Respondents




S/o. Sayed Mohammed,

ears, Sayed Ismail,

10.

n A aged 39 years, S/0. Yousuf,
Andrott

11.
12. P skoya a;gg@ii 4! "y‘jea:r‘f‘é;',@S/o‘. Sayed Koya,
13, S/dé;l__:Koyamma A.,

o -4, ed'l34 jears, S/o. ‘Thang Koya,
/-f ?»DM**III:T};g ki ada House Andrott.
/sl |

ﬁag’cd 27 years, S/o. Kunhi"séethi Koya,
ndrott. '

i

: 'l, \ X3 f
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Ly AW BERC

\\t"’-ﬁd’d}a’



Applicants

2. -D.iircﬁ:c;tor of P
Department

Respondents

d 35 ye;ars, S/o. Ukkas,
Use, I‘(’jafyaratti.
;fc?'a“'r-%; S/o0. Hamzath
¢, Kavaratti.

)



Ra 1ml 131_3ccgu

Applicants

l. The Administr ator,
Administration ()Hhc Union I‘emtory of L. akshddwcep,
Kavaratti- 682 555
1
Dncctox ol Panchayats
Dcpaltmcnt of Pdnchayats
/\dmlnlslmq 1'0f the Union Territory ofLakshadweep,
KanldlU 82555

R

3. Dnutondtc vaCd]Cd] and Health Services,
Union: Territor of LL akshadweep, Kavarathi,
chlcscntcd by us DlI‘GLtOl 682 555.

4. Village (D‘\}v'fct:'p’) Panchayat,
Kavaratti [sland, represented by its
l \ccutlvc ()H'x er -~ 682 555.

5. Village (I)wccp) Panchayat,
/\ndlou lsland ; plc%cntod by its

Respondents

1. P I\ascc | agcd 3‘5 yeax% S/o Kunhikunhi,
Pdllmham }lousc Kdledlll

1’ l Nascu aged 32 yccus S/o0 Hamzath,
'Puthlya lllam Kavarattl

N




bdul Ra/ak;5 ag;cd 28“ t ars, S/o Mullakoya
'Sdldbly()dd ]lousc Kavarattl Applicants

(By Advocate: Sn K B. (Jdnf?b‘sh) }‘f'
Versus
I The Administrator,

Administr fic ofthe
Umon Terr itory ()'f’*'l,akshadweep, Kavaratti.

-

2. Dcpaltmcmf_f i'{ ‘mmal Ilusbandly,
Union Territory: of Lakshadweep, Kavaratti
represented by its Director,

3. Director of Péﬁ'éhayat% '

Department of Panchayats
Administration of the "~

Union lcmt()ly of -l.akshadweep,
Kavaratti,

4. Vxllag:u‘(l)wccp) Panchayat
Kavaratti Island- xcpxescmed by its

l'-’_i»kcumvc ()f'hcc Respéndents
(By /\d » 1 S Radhakllshnan)
50. () A N() 372/20]3
Jamaluchccn S/Q /\bdullaUC
Appliéant

<rdledlh1 682 555.
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of Lakshadweep (Secretariat),
Kavaratti ~ 682 559.

Department of Weights & Measurers

Union Territory of akshadweep,

Kavarathi — 682 555. ‘
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

QA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoyé,
| Ummerthakkada House, Andrott.

M.M. Mohammed Iqgbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. _ . Applicants

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

=50 Village (Dweep) Panchayat,

.~ ZiExecutive Officer-682 554,

~Androth Island represented by its :
Respondents



52.

76

0.A No. 380/2013

Nasar P. Muhammed Nasar

'S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of .akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Tertitory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administrdtion of the Union Territory

of Lakshadweep (Secretarlat Establishment Sectlon)
Kavaratti Island — 682 555.

4 Director of Panchayats .

Union Territory of Lakshadweep
Kavaratti {sland - 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer _

Office of the Plant Protection Officer

Androth, Union Tetritory of v
Lakshadweep — 682 557. ~ Respondents

(B-y Advocate Mr. S, Radhakrishnan)

53.

1.

2.

S

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandlyoda House, Agatti Island,

» Umon 1emtory of l.akshadweep.

'v«

K (J Jamaluddm Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,

" Agatti Island, Umon Territory of Lakshadweep.



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

IR

(OS]

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

34.

! : Versus

The Admmlsu ator,

Union Territory of L a<shadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Tertitory of Lakshadweep.

The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,

Village (Dweep) Panchayat, Agatti Island ,

Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,

Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

. Union Territory of Lakshadweep.

OA 384/2013

Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panc¢hayat, Kiltan,
Residing at Arakkala Chetta House,

~Kiltan Island, U"]"ofl“akshadweep.

~ _‘_’A'bdul Rasak K.C., aged 37,
. S/o.Kasmikoya P.P., Bus Driver,

;uic”t Panchayat, Klltan
Reﬂdfng at Kattichetta House,

Klltdr/1 Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla §. M a&,ed 39, S/o Late P.S. Kunhimon
Bus Cleaner, “plstnct Panchayat, Kiltan,

Residing at Saife Manzil, Kiltan Island, :
UT of Lakshadweep. Applicants

’

(By Advocate: Sri I?.V. Mohanan)

: Versus

1. The Administrator,
UT of l.akshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Ch_iefExe'cutizivve Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Am1n1 Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, a-g‘:e;d 45 years, S/o. Eassa, Andrati Yoada,
Amini Islandf,ifUniro’n Territory of Lakshadweep, Pin - 682 552.

3. Khalid Unnam af:ed 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Temtory of Lakshadweep, Pin — 682 552.

4. Moosa Pcech’andam aged 38 years, S/o. Abdul Khader, |

Mannathachetta, Amini Island, Union Territory of I. .akshadweep,
Pin — 682 552.

5. Amanulla AM, aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

0. Khalid A.P. aged 35 years, S/o. Alimehammed, Aliyachetta,
Tos A T\Amxm sland ‘Union Territory ofLakshadwcep, Pin - 682 55
A \ Ja{e‘eml\a p.C. ag,ed 25 years, S/o. Kidave Naduvatia Chena
(Anggm Island, Union Tertitory ofLakshadweep, Pin - 682 552.

l 2] l

4:_\ 7‘-&
\ EJT*I dﬁ'{"




10.

11

79 |
Abdul Salam'A., aged 38 years, $/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Noorul Hassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,

 Kallakakkat, Alﬂiﬂi Island, Union Territory of Lakshadweep,

Pin — 682 552.'

Jalal B.M. aoed3 years, S/0. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Territory of Lakshadweep,
Pin - 682 552

Najeeb A., dg?ed 31, 9/0 Kidavu T.C.,
Ayeshera, Amini Island Union Territory of
Lakshadwcep, Pin - 682 552.

Nafeesath U aged 35 years, D/o. Eassa Kottappurd
Unnam, Amlm Island, Union Territory of Lakshadweep,

Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.).

1.

(VS

Versus

The Union Territory of Lakshadweep,
Kavarathi - 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of LLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini [sland, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555, '
Represented by its Executive Officer. ' Respondents

(By Advocate: Sri S Radhakrishnan)

56.

————

OA 3‘88/2()13;'

/{/??QNW Sty xP‘P Amcmuﬂd aged 38 years, S/o. Sayed
/'d '7Mo‘ha\nmcd P.K., Puthiya Pandaram, Kiltan.

gb‘axdka Banu aged 27 years, D/o. lbrahim,

3 a dl’ldkkdl House, Andrott.
r\ » N



3. K. Sajeedkha:n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

. The Adminis‘t'i%tor,
Administratiog’i’fof the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Pe{nchayats Department of Panchayats, .
Administration of thie Union Territory of Lakshadweep,
Kavax atti — 682 555.

3. Deparlment-ofA.nimal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its .
Director — 682 555..

4.  Assistant Settlement Officer,
Amini Island - 682 554.

n

Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
_ represented b’y its Executive Officer — 682 554. Respondents

(By Advocate: Sri'S. Radhaknshnan)

57. OA 390/2013

l. C.N. Abdul’ Hakeem aged 38 years, S/o. Koya,
Lherlyannallal I—Iouse Kalpeni.

2. K.I. Chernyal;o‘y‘aﬂ'K.C.., aged 48 years, S/o. Pookoya,
Karupathaillam Fouse, Kalpeni.

AN DM”,\?}?% [K.Sadique Ali, aged 44 years, S/o Mohammed C.P.,
/""‘\ f,sl%p hankakkada IIouse ,Kalpeni.

“o (,q
‘./\fw

G’gﬁ ;I labusabn aged 50 years, D/o. Attakoya,
yannallal I—Iouse Kalpeni.

G’hel



10.

17.

g1
Pakkath House, Kalpeni.

A.T. Sheemab1 42 years, D/o. Hamzakoya,

Athanam Fhottam House, Kalpeni.

A K. Muthubfjﬁf,'- aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni. '

K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. ’

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K,,
Manjiyanam House,Kalpeni. '

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., ‘a-:gei‘d 42 years, D/o. Sayed,
Poodiyath House, Kalpen.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. MuhmedM
Beerandhoda House, Kalpeni.

K.C. Abdul Iiaffair, aged 38 years, S/o. Aiboobackcr,
Kuttiyachada House, Kalpeni.

M. Anwar,agﬁ\éd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni. ‘

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K. K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

’.,\Ihang,dkoya,eaged 33 years, S/o. Chariyakoya E.,

\,a‘ ;\\

Kohyala IIouSe Kavaratti.

Tussain Ali, aged 35 years, S/o. Nallakoya,
H ettipura Housg, Kavaratti.



22.

23.

24.

25,

26.

27.

28.

29.

30.

32.

33,

34,

35.

Jaffer, aged ears, S/o. Hasan T.P.,
Kaladi Hous“eﬁf;Kavaratti.

Basheer, ag,ed 36 years, S/o. Mohammed P.,
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P. V.,
Alachaoppada House, Kavaratti.

Raziyabi, a‘géd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya, -
IFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameeiﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti..

Hussain B. agaed 43 years, S/o. Kunhi Kunhl P.,
Biranthoda House, Kavarattl

Mohammedali T.P., aged 35 years,
S/o. /—\b_oobacgker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

O+ Jassin L, aged 33 years, S/o. Ali K.P.,

.-,honam Mouse, Kavaratti.

Mohammcd Raﬁ aged 37 years, S/o. Ham7ath Haji AP,



~ R 83

38. Mohammed Shaffee P.A., aged 35 years, S/o. KU_]] Seedi Koya,
Puthiya Allkom Amini.

39.  Abdul Raheem aged 34 years, S/0. Abdu Rahiman,
Aynepula House Kavarattl

40. Mushin, aged‘v;_39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

41. Akbar T.P., a"gi_ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

47. TFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti. '

43, Najumudeen vP., aged 36 years, S/0. Shamsul Noor,
Pallicaham House, Kavaratti.

~ 44, Shihab, aged 35 yeal"s; S/0. Kunhimoideen, Mullapura House,
Kavaratti.

45.  Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
: Kavaratti.

46. Raheem A., as"‘ged 30 years, S/o. Khader, Agam House,
Kavaratti.

47. Firozkhan, ag"éd 27 years, S/o. Sayed Poo,
Ullikanapur HOu.se, Kavaratti. -

48.  Abdul Hashlm M.1., aged 33 years, S/o. Attakoya
Mukrlya [llam House, Kavaratti.

49. Kadi_sh’a, aged 44 years, D/o. Ukkas,
Umbiygpur‘a House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

51. K. Abdﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

2. C.P. Raheem , aged 31 years, S/o. Hameed,
/z;?',\”;«‘\\%?‘,’,;f Chandlpula IIouse Kavaratti.
y '\ T / V.) @
[ 7 NN L\ Habeeb Rahman, aged 43 years, S/o. Khalid,
l : Mél.athuuvathapurallouse Kavaratti.




54.

53.

56.

57.

58.

59.

- 60.

61.

62.

63.

64.

65.

66.

67.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura‘ House, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleekepula House Kavaratti.

Sayed Abdul Raheem aged 46 years S/o Haji Sayed Shalkoya
Ummar manooda House, Kavaratti.

Abdul Rcheem aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,

Ullkanapura IIouse Kavaratti.

Sayed Abdul -J-a.le'el,l aged 39, S/o‘. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpuxa IIouse Kavaratti.

Seethi Koya, agDed 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariy@mha&, aged 36 years, D/o. Mohammed, -
Kattikulam I—Iou‘se, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/o. Ahammed Haji,
Pdlehlpmd House Kavaratti.

Mleeeha, ag'e‘d 23 years, D/o.-Sayed Poo,
Neli yé‘mpu‘ra :House, Kavaratti.

Sdlma aged 22 yeais, D/o. Cheriyakoya,
Vadakila puxa House Kavaratti.

Muhammed,aged 32 years, S/o. Attakoya,
Vadkilapura; Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal l-lou'sé.Amini. ‘ -

e S 68f Mohammed /—\]l P M., aged 27 years, S/o. Hamza,
h‘ D

MINIG Y o8
,‘cz A ’\\'r :
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.70. Cherlyakoya M.C., aged 32 years, S/o. Hameed,
- Melachetaa House Kadmath.

71. Shafee_ gV.P., age‘d 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

72. Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

74.  Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed Iqual, aged 46 years, S/o. Khader,
Attalada House,Androth.

76.  Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77. Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth

78. Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79. Asmabi, aged 38 years, Dro. Koyamimia A.,
"~ Mayyampokkada House, Androth.

80. Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

81. Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

- 82, Nusaiba A, aged.45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

83. Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavana',:k.kal House, Androth.

A, B,alha‘(?tli:’., aged 37 years, D/o. Pookunhikoya,
A r,{;;{‘f»l."lqailat;h Hou,se, Androth.

ff’ LN
5. K Atga{n th P., aged 42 years, D/o. Koya Kiadve,
4 “pafada Housc Androth. .

\ "’f’; BENCY

Qm"):



86.
87.
88.
89.
90.
9.
92.
93.
94,
95.
9.
97.
98.

99.

100.

r mab1 L., aged 40 years, D/o. Seethi M.,
I H:Quse, Angiroth.

Saromma 1T aged 43 years, D/o. Aboobacker
Thachery House Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
.avanakkal HoUse Androth. ’

Aysummabi T aged 45 years, D/o. Muthukoya K.P,
Thachery House ‘Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K,, |
Ayinammada House, Androth. ’

Muth.ubi P.Mﬁ;.,.aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegurm, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House Androth.

Saﬁyabéi;M aged 39 years, D/o. NallakoyaM
_ ‘ouse Androth. :

Rahil M aged 39 years, D/o. Na]lakoya
Mathll__House Androth.

Hussa‘i}i PP, aged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

Hussam E K. , aged 48 years, S/o. Seethikoya,
"al Hpuse, Androth.

Lévanakkal House Androth

~\'Sayee d;.Mohammd Koya L., aged 54 years, S/o. Kader P.,




102. Hussal'n K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kurm ""'hada-’House Androth.

103. Ismail;dged 4, years, S/o. Lava Burhlkage Moosa
Kunnumange ‘House, Androth.

104. Qubaldabn aged 37 years, D/o. K.K. Sayedmohammed,
Pathada H ouse Androth.

105. Pookunhi, aged 31 years, S/o. Saye Mohammed
Keechelam House, Androth.

106. M.P. Moh’am:med Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: 'Sri K.B. Gangesh)
Versus
1. The Administrator,
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.
2. Director of P‘anchayats Department of Panchayats,

~ Administration of the Union Territory of Lakshadweep,
Kavara,ttx - 682 555.

3. Dlre "Dep_ar‘tment of Labour and Employment,
Adminjstratipn of the Union Territory of Lakshadweep,
Kavarétﬁ - 682 555.

4. Department of Education, Administration of the Union Territory
of Lak%hadweep, Kavaratti, represented by its Director — 682 555.

5. Depaxtmem ofA&,rnculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depaltmem of Woinen and Child Development,
i """Lratlon of the Umon Terrltory of Lakshadweep,

7. Depar
//'T; e dkshadweep, Kavarattl represented by its Director — 682 555
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,Uep\artment of Ammal Husbandry, Admlmstratlon of the Union




9. Lakshadweep Khadi and Village Industries Board,
Kavarattl re;?resented by its Chairman — 682 555.

10. Revenue Sub DlVlSlona] Officer, Kavarattx Island — 682 555.
1. Sub fDl‘\{vl’SlOffa'l_ Officer; Amini Island — 682 554.

nmeer LPWD Sub Division, Androtl Island-682 553.

13, L akshé_if:,:,
Kavaratti, "
represented by its Chief Executive Officer — 682558,

ep District Panchayat sttrxct Panchaydt (HQ),

14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its -
E xecutlve Ofﬁcer - 682 551,

15, Village (Dweep) Panchayat Kavaratt1 Island, represented by its-
Executive Ofﬁcer ~ 682 555. :

6. Village (Dweep) Panchayat Amini [sland,
1epresented by its Exccutive Officer — 682 554.

17. anlage (Dweep) Panchayat,
Kddamath [sland, represented by its

Executive Officer— 682 553.
18.  Village (Dweep) Panchayat,

Androth'lsland, represented by its _

Executive Ofﬂcex 682 552. ‘ | - Respondents
 [By Advocate: Sri S Radhakrlshnan (Rl 8 & 10—18)]

58. ()A 392/20,.1,.3'

L. Hus%am S/’ Aboosala
Sdramappada (Konchukakada) House

’

2. Shukogr-,;_S-/,?pi‘;late Kidave,
' Pakrumupanoda House, Agathi,
Presently wqtking as Cleaner,
RGS Hospltal Agatt1
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12.
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Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently workmg as Cleaner,
RG§ Ilospltal Agatti.

‘Mohamed,

e, Agathi,

ng as Cleaner,
R(:S I-Iospltal-,'; Agatti.

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

39

Sheemabi,. D/o late Shemsuddeen,

Beepapada House,:Agathi,
Presently working as Cleaner,
RGS I—,Iospital;_Agatti.

Abida, D/o Hamecd

MakKiye choda House, Agathi,
Pxesentl'-y working as Cleaner,
RGS I_vlolspltal Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Su ldl 1}]1"',51"n s/b I3 ]am/a

Ampu‘pally‘llouse Agath1
Plesemly wmkmg as Cleaner,
RGS Hosp1tal Agattl

gdii‘ulld S/o ‘Abduxahiman
Manyathoda House, Agathi,
Plesemly wmkmg, as Cleaner

<mgD as DhObl,
tal, Agatti.



15.  Abdulla, S/oiKhalid,
Kandavar ‘Gathi House, Agathi,
Presently wokag as Cleaner,
RG% Hospltal Agatu _ Applicants

(By Advocatc: Sri’ R Ramadas)

Versus

!.  The Ac_immxsuatox
Union T er ritory of Lakshadweep,

3. T he MCdlCd] ‘Officer in charge,
(,ommunllty Ilealth Centre, Agatti Island,
Union cmloxy of L. akshadweep 682553 Respondents

ya; aged 44 years,

Ch kireyammakada House,
Skilled Labourer,

i he: Assistant Engineer Electrical, -
Eecfrical'Sub Divisien, Kadamat.

2. K.P Jél'glzu.dﬁ.e'cﬁ' aged 41 years,
S/o Hanieed: ‘Madkmachelta Kattipura House,

Skjlied bguren,
Offic ¢ Assistant Engineer Electrical,
Ele 'Division Kadamat.

‘aged 31 yccus S/o late Nallakoya
lousc (adamal Skllled Labourer
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d-682 557
2. a, S/o late M.K. Hamzakoya, aged 43 years
Skllled Labourer
Mie usbandny Unit,

Uriion Tcrrrtory of Lakshadweep, Kalpeni- -682 557

and residing at Thithiyapada House,

I\alpem Island 682 557.
3. M, I-Jy:der, S/jQ late M.K. Yousef, aged 43_yéars

I
/ S,
N

[ ~ x
"1 7 \_,_.,.,/

A pene
‘{J‘rr-fr\"fﬁ '

g\

ouse, Kadamat, Skrlled Labourer
ssistant Engmeer E]ectrlcal
ivision, Kadamat,

S. I(.P.{fl,(prﬁxhil ya, aged 41 years, S/o late Hassainar,

Kecl\atli'crxy"'}’-lousc Kadamat, Skilled Labourer, "~

Office of the' ‘Assistant Engineer, Electrical,
l*lecmcal gub Dlvrsron Kadamat.

(By Advocatc Sn R Sreelaj)

I, The Admrmstrator
Union’ lemtory of Lakshadweep,
Kavaratti- 68%5i_55

2. The Directorjof Panchayat,
Department of Panchayat, -
Administr dllOl’) of Union Territory of L akshadweep,
Kavaraul 682 555,

3. T he Chre‘l' I:X_ecuttve Ofﬁcer, District Panchayat,
Kadamat-682 556.- o

The /\‘s;swtanl Lné,mccr Llccmcal

'S/Q C.0. Koyamma, aged 39 years.
illed Labourer,

ndry Unit,

ry of Lakshadweep, Kalpem -682 557

working as Casual Labourer,
H i

Applicants



Ammal Husbandry Unit, i : ‘
Union. Temtcny of Lakshadweep, Kalpem 682 557
and residing &t Manchiyanam House,

I\alpem Islarid, 682 557.

and:resl m at% Kakatchlyoda House
Kalpem Islandi682 557.

M.K. Naseer S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union. Terr: 1tony of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

Kalpem Island 682: 557

M. Kalam, S/o M C. Muthukoya aged 34 years
workmg as Casual Labourer; Co R
/\mmal. Husbandly Unit,

K. K \/lohalmned Rafeeque, S/o V.K. Kojankoya, aged 45
yeals woxl]ung as Casual Labourer,

Animal I—lusbandly Unit,

Union. lenrlfmy of Lakshadweep, Kalpeni-682 557

and rcsxdmg at Kandamkalam House,

a S/o late M.C. Ahmedkunjl aged 47 years

Wwo ual Labourer,
Al dry Unit; - :
Unro _.f-ofLakshadweep, Kalpem -682 557

Mala] House Kalpeni Island-682 557.

( O Abdu] Salam S/o P Assamax aged 39 years
workmg as Casual Labourer,

Animal IIusbandly Unit,

Umon 1emtoxy of Lakshadweep, Kalpeni-682 557
and ICSldlI’lg at Kakatchiyoda House,

N Kalpem sland 682.557.

thafa Slo late Sayedmuhammcdkoya
als? “working as Casual Labourer,
sbandly Unit,



msu at01
ry of L akshadweep,
555

I.  The?

2. The Duﬂecto of Panchayat,
Deparlmcm of Panchayat,
Administration of Union Territory of Lakshadwecep,
Kavaratti-682555

3. The Chief Executive Officer, District Panchayat,
Kavaratti-682555. _ : . Respondents

(By /—\dvocate: Sri S. Radhakrishnan)
62. OA 400/2013
1 P.P. Sna;,ag,ed 44 vyears, S/o M. Subau

Puthiya Pandaram House, Agatti Island,
Umon 1umoxy of Lakshadweep.

2. Noushad /\11 aged 32 yeats S/o U. Sabjan,
Keela’ Qalamma Pada House, Agatti Island,
Umon lc ntmy of Lakshadweep.

()

T T -

5. -;( C /\bdul %hukom ag,ed 38 years, S/o Kasmi,
Kar 1yamdchctta House, Agatti Island,
Union lemtoly of Lakshadweep.

' ,‘_”>j"».;"‘nwddm aged: 27 years S/o M Abusala'
: pqsc, /\gamlsland
ory of Lakshadweep. Applicants
Ani lk_,.umar')
Versus
\"i he Ad mfmsu atox

/ DI}{\lon luntoxy of Lakshadweep,
' -vcnam 687551 '
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Union luntoxy of Lakshadweep, Kalpeni-682 557
and residing at» Pokkarappada House, v
Kalpem 1sland-682 557 Applicants

nnikrishnan)
Versus

The fAdfninié?ffator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti, 687555

The Chxcf Executlve Officer, Dlstrlct Panchayat,
Union" Icmtory of Lakshadweep,

Kavaram 682555

The Veterm_a?ry Assistant Surgeon,

Village Dweep Panchayat,

Kalpeni-682 557 . Respondents

(By Advocate: Sri :S. _Radha‘krishnan_)

6l1.

OA 3952013

;S"/o Yusuf, aged 40 years,
llala House, Kadamat,
I c;t Panchayat, Kadamat.

Sainul-Abid,”

Abdul Shhkéé):r S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus DHVCI Dlstrlct Panchayat Kadamat.

M. Khalld, S/olNadeer, aged 43 years,
Madurakam HQuse, Kadamat, ‘
Helper, District Panchayat, Kadamat.

/-\yoobklfién, '$/0 Kuﬁhikoya, aged 37 years,
thi;Mahal House, Kadamat, ’
istrict Panchayat, Kadamat. Applicants

nR Sreeraj)

Versus



S s

Village (Dweep) Panchdyat
~ Agatti [sland, Union Territory of Lakshadweep 682553

(U8

“The E mployment Oiﬁcer Kavaratti, '~
Union Territory of Lakshadweep 682551

4, The Director of Panchayat
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep- -682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep 682553

6. The Dcputy Collector/ASO,

Agatti Island, Union Territory of Lakshadweep -6825353.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

L Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House) Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of gcmnce & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the

~ Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

: ’f \
. he Director of Panchayat,

'!——-im

Jartment of Panchayath, Kavaratti-682555.

Applicants



4. The Director, c _— .
- Department of Scxence & Technology L
Kalpeni. _ Respondents

(By Advocate: SriS. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled L.abourer, Animal Husbandry Unit, Kiltan,

‘Residing at Malayampura, Kiltan Island. S ‘ Applicant

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Admin‘is'trator,
Union Territory of Lakshadweep,
Kavaratt1.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. :

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep- 682 557

4. The Cflairpelson
Village (Dweep) Panchayat -
Kiltan-682 557 ’ Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. QA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as

Homeopathic Attender in Homeopathic Umt _
Kiltann Dweep. ‘ . Applicant

et
"-'"\.

/q 1T ‘\,.

g,

ém(B‘y AZWOC N
S ABy

Mr. Grashious Kuriakose, Sr.).

Versus
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1. The Administrator ,
Union Territory of Lakshadweep,
Kavaratt)- 682555

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

y 3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555. .

4, Mission Director,
. National Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge, . .
Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. QA 423/2013

1 Abdul Kareem C., aged 42 years, S/o Subalr P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer
Moothammada House Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

({::» e . Aboobacker P.K., aged 31 years, S/o Koyassan
e g y
""“3'/';;,"‘0;“” “Ruthukotta House Agatti.
Qv// \

P
{ Q/ M@hammed T.P., aged 39 years, S/o Hamza
:{ oppumpadi House, Agatti.
TN
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

11, Ashraf AK., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P.; aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. _ Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Iemtony of L. akqhadweep,
Kavaratti-682555.

3. ' Director 01' l:ducatxon,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. ‘Village ([)'Weep) Pénchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Advocate: Sri S. Radhakrishnan )
67. QA 4442013
Aboosalih, S/o Rasﬁeed Koy_a,
Padalapura, Kiltan Island. S
Union Territory of lakshadweep, Pin-682558. Applicant
(By Advocate: Sri- Shabu Sreedharan)

Versus.

l. Union ’l‘erritor& of lakshadweep represented

by the Administrator,
., Kavaratti Island. Pin- 682555.




92

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti lsland Pm 682555.

The Chairperson,

Village (Dweep) Panchayat

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(8]

4, The Fxecutive Officer,
Village (Dweep) Panchayat,
Kiltan Island. '
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Lngmcex
Electrical Sub Division, Kiltan Island
Union Territory of Lakshadweep -
Pin-682558. ' Respondents

(By /-\dvocate:.Sri S. Radhakrishnan (Rl, 2,4& .5))
68. OA 453/2013,.

I Hamccd K, S/o Abdul Rahman, aged 36 yeals
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
~Union Territory of L akshadweep.
Working as Casual labourer in
Lakshadwcep Building Development Board, Kiltan.

3. l—lismin’oor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, : _
Kiltan. _ Applicants
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(By Advocale: Mr- Grashious Kuriakose, Sr.)_
(By Advocate: Ms. Daisy | Daniel) -

Versus

l The /-\cfhn_inistralor_,
Union Territory of Lakshadweep. K

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti. '

(5]

4. Director of Panchayat, .
Department ofPanchayal Kavalattl Respondents

(By ,'Advocate: Ml‘. S ‘R_adhalqi_slman”(R1, 3to 4))

69. 0.A No. 488/2013

_ Sal_matb U
D/o. Sayed Koya -
Madapally House : ‘
Chetlat Island. | Applicant

(By Advocate Mr. _K.B.. Gangesh)
. Versus

I. The Administrator,
Admi :"§uallon of the Union Territory
ofl akshadwcep, Kavalaul - 682 555.
The Dncclon (Scnv1ces)
- Administration-of the Union T emtmy
of L.akshadweep (Secretariat),

Kavarafti — 682 555.

AN

2

Depaitment of Science and Technology -

Union 1']:‘ex'1'iloi'y of Lakshadweep,

Kavaidthi — 682 555. .

Represented by its Director. Respondents

(By Advocatc%’ler. S, Radhakrishnan)

70, QA 492/2013

e A,




~ | . o\

.K. Bushra Beegum, W/o Hakeem,
Aged 27 year:fs, Casual Labour,
Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I-Ia}inal'ayan)
Versus

I Union of India rep. By
the Administrator, _
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.
4. The Chairperson,

Village (Dweep) Panchayat,

Amini, Lakshadweep -682552.
(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing al Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2. Mohamhed Shafi Qraishi Malika,
e~ S/0. M. Sayedali,
745 Data Entry Operator (MGNREGA) -
ViNage (Dweep) Panchayat Office (MGNREGA)
‘ ’fgaﬁd’gmath Island, Union Territory of Lakshadweep,
“Residing at Malika House, ‘
adamat Island,

~ Applicant

Respondents

—
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Union E'”l_“err-itory of Lak.sl1adweép, PIN - 682 556 ) Applicants

(By Advocate Mrs. Sreedevi Kylasanath) |

N

Versus

l. The Administrator,
Union Ten itory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The Disirict Programme Coox‘dinafor,
MGNREGA Kavarathi,
Union Territory ofLakshadweep

The Programme Officer,

National Rural Employment Guarantee Act
-Office of the Programme Officer, ,
‘National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(V8]

Respondents
(By Advocate Mr.:_S. Radhakrishnan)

72.  OA 50_7'/2'0_03

' ,Muthu Koya K
i Casual‘Labour, Street Light Maintenance

; Villagé Dweep Panchayath, Amini Island

‘ Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Temtory of Lakshadweep

Pin - 682 552 o , Applicant

! (By Advocate: M TCG Swainy)

Versus

| 1.  TheAd mlstxatox -

Union Jerritory of L akshadweep
L akshadwcep Administration
Kavaratti — 682 555

1 2. The L)\LCUU\'C }:ngmeer

/ 3,,;:‘\ (Department of Electricity)
FAN

AN '**w;f \A\dmmlstlallon of the Union Territory of Lakshadweep

i B e 17N
R \’X‘Kévaxam 682 555"

1




® jo3
Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island, ‘
Union Territory of L. akshadweep 682 552

5. The Assistant Engineer (Ele)
Flectrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats) .
Administration of the Union Territory of Lakshadweep
~ Kavaratti — 682 555 o . Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&56)

73, 0O.A No.509/2013

I Malecha Beegum K.C.
D/o. In decn Kandilath
Kaval (,hclta House, Androth.

2. Shahid‘a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K
Makl\cl House, /\I’llelh

4, /\y%hd Bec;;,um P.V. K
D/o. Y’ll(OOb P.K
Puthlya Pentamvell Kad
/\ndloth

5. Rahmath Beegum K.j:
D/o. Hamzakoya P.
Kunhali House, /\ndloth.
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Aliyathara House, Androth. ' .

8. Fathimathu Suhurabi P.V.K'
D/o. I\/lajeed P.VK
Pentamibeli Kad, Andxoth

9. Siyad Khan L.
S/o0. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth. '

12 Habsabi P.U.P

D/o. Fakaiukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Adlﬂlmblldllon of the Union Territory
of Laksltadweep, Kavarathi — 682 555.

¢rate of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor
Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74, QA 510/2013

-~ qm!\;ﬁ"w\é Hakecna (@ Haseenabi Therakkal
A M TRy ‘,“’»\Them House, Kadamath

/ ’“°.v.>~’ ',,"“‘“ 2 _
P \ ey Yata y Operator
S Z Ty : . .
o ‘ U‘\ 1llace‘Dweep Panchayath, Kadamath Applicant

ocate': Mr.R.Sreeraj)
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tos
Versus

he Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

“The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Qfficer MGNREGA

Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

7

wm

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Pcon, Government Senior Secondary School Applicants

Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)
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Versus

FeAdministrator

R e R
e _‘*-._L"Jrlg‘r_’.bln lerritory of LLakshadweep
I}(é}\iéraui ~ 682 555
@
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- The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 .

3. The Executive Officer, . i
Village (Dweep) Panchayath
Kiltan — 682 558 '

4. The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 - Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. OA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath
Residing at Kailiyammakada
Kadamath Island

4. K.K.Khalid
Cook, Government J. B School
Kadamath
Residing at Biriyommada
Kadamath Island
S 5 1T ‘P Amanulla
/, T Coglg Government] B.School
S .,"f Kadameh
fa ! Re&dmg t Kunnumpura
Kadamat Island



~ ® | o7
6. Ummer P.P.1 o
Cook, Government J.B. Sch'ool
Kadamath g
Residing at Alikothapura
Kadamath Island |
7.  Hidayathulla P !
Cook, Government J.B. Sch\ool
Kadamath
Residing at Kadamath Island
: ‘i
8. Muhammed Shafi P.P ,
Cook, Government S.B. School
Kadamath :
Residing at Kadamath Island
i
9. - Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath '
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

. Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada :
Kadamath Island * " - Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Adnnmstl -ator

Union Territory ofLakshadweep
Kavaratti — 682 555

e Dree, ‘. Director of Panchayath
JO{H{T,S‘MV, Department of Panchayath -
28 A mmsua‘uon of Union Territory of Lakshadweep

\\'lr 3"\/’ E%R

~ ! ~Zyrs
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
| v

(By Advocate: Mr.S.Radhakrishnén )

77.

0A 567/2013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
‘Kadamath Island | Applicant

(By Advocate: Mr.P.V.Mohanan)

l.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep

- Kavaratti — 682 555

The Principal
Government Jawaharlal Nehru Senior Secondary School

- Kadamath Island 682 556. ' Respondents

(By Advocate: Mr.S.Radhakrishhan)

78.

B

4;l

.,'

| '3«‘ ,'f"'%‘;
L T \Alachapada Kavaratti.

OA 580/2013

“Yacoob
Kathathe Chetta House, I§gdmat.

Vahida :
Marikilam House, Kavaratti.

ﬂlabusa

Yacoob
(aladll ouse Kavanattl
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- Muhammed Salih

Aynepura House, Kavaratti:

Fareeda Beegam
Molokepura House, Kavmattl.

Saleem ‘
Pallicham House, Kavarattl

Bamban :
Nambicham House Kavaratu.

Sayed Abdullakoya I;:Vﬁ

nA

Chendipura House, Kavarattl

"Nafeesathbi

Poodiyam House, Kavaratt1

Jamaliyath - .
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaram

Ummer

Thirinikad House, Kavaratti.

Firozkan
Athnachammada House;.Kavaratti,

Jaffer - _
- Marikilam House, Kava'r'atti.

Amanulla, -
Meila [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Muncm
_ umpapeputa House, Kavaratti.
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Bt .
21.  Ashik |
Puthiya Alikom House, Kavaratti.

22. Mﬁhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24. Jamhar Hussain -
Beeranthoda House, Kavau atu

25. Muhsin
Beeranthoda House, Kavaratti.

26. Rauf
Chettipura House, Kavaratu

27. Hazarath : ' | >
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versué'

l. The Administrator
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture ..
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 =

ron Wl\ Director of Animal Husbandry

""\Depdllmcnt of Animal Husbandry
/‘l‘; Administration of Union Territory of Lakshadweep
L " "Ka\/dldtll ~ 682 555

S
fh

" = "Vlllagc (Dweep) Panchayath Kavaratti [sland
/{eplcsemcd by its Executive Ofﬁcer



~ oW
Pin — 682554 : ; Respondents
(By Advocate: Mr.S.Radhakrishnany -

79.  OA 582/2013

l. Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat ,
Residing at Melachetta Hauumakudi
Kadamath Island ' Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
]. B he Administrator

Union Territory ofLakshadweep
[Cavaratti — 682 555

2. Director of Panchayath = -
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant

Office of Library and Information Assistant

Public Library, Kilthan :Island 682 557 Respondents
(By Advocate: Mr.S.Radhakrishnan)

80. OA601/2013

. .lz
Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (1), Kiltan Island PO,
Union Territory of Lakshadweep, Pin -682 555. Applicant

.
(By Advocate: Mr. Shabu Sreedharan)

T b Ve
PDI\-‘”V/Qr r l'~-._l
& > ‘\\ XInion Territory ofLakshadweep, represented by the
T %y \Adn\hmstlatox Kavaratti Island Pin — 682 555.

irector of Panchayath Umon Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555.
3. The Chairperson, Village (Dweep) Panchayath,
Kiltas: Island, Union Territory of Lakshadweep,

Pin — 682 558.

4. The [ixecutive Officer, Vil_la'ge (Dweep) Panchayath,
Kiltar: Island, Union Territory of Lakshadweep, Pin — 682 558.

5. The I.ibrary and lnforniation Assistant, Public Library,

Kiltas: Island, Union Territory of Lakshadweep,

Pin — 082 558. . : - Respondents
[By Advocaie: Sri S. Radhakrishnan (R1, 2, 4 & 5)]

81. QA ¢54/2013

Malikdeenar, aged 21 yeas, S/o.-Hamzath, -
Sara Manzil House, Agatti. . e Applicant

(By Advocate: Sri K.B. Gangesh) -
Versus

I The ~Administrator, :
Administration of the Union Temlory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,
Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director — 682 555.

(OS]

4. Villabe (Dweep) Panché&ét'
Agalii Island, Ieplesented by its Executive Officer,
682 554. L Respondents

(By Advocate: Sri S. Rad'hakri'_s‘li)_nan)

/‘ . ,8’2\ OA 635/2013

IP|\ (

17 ' )\th'\ hudheen K.P. aged 40 years, S/o0. Sayed Muhammed Koya
' Kattampalh House, Agattl

‘ .

z




~ n3
. Agatti. :

3. .M. Shahida, aged 40 yeaers D/o Kasm1 Kuttlyam
' Mukriyoda House, Agatti. i % |

4. K.M. Amina, aged.46 years,‘D/o Abdul Rahman,
Kuttiyam Mukriyoda | 4ouse Agattl " Applicants

(By Advocate: Sri K.B. Gangesh)‘ :

};\[érsug
. The Administrator, kg
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555. e
2. Director of Health Services,’ : &
‘Directorate of Health Services,
'Kavaratti — 682 555. .

3. Medical Officer in chalge
Community Health Centle Agattl - 0682 553

4.  Medical Officerin Charge, Rajzv Gandhz Specia)ity Yospnal,
Agatti — 682 553. RN

5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. Respondents
t {:1 .

(By Advocate: Sri S. Radhaknshnan)

83.  OA 791/2013 .-exijj"sa.-. o

Paleeda Beegum M.IL Meppada Illam -
Agatti Island. , Applicant
."I(L,i*‘, s :

(By Advocate: Sri K.B. Gangesh)

. Versus
" 1 P
f ¢ :\j;", et

I The Administrator, :
Administration of the Uniott Térritory of Lakshadweep,
. Kavaratti-682 555.
/)/w::\zn/; #.Director of Panchayats,
g “J*/,__._ f’?;;]ﬁbépartmem of Panchayats,
' CHE Afdml‘nlstlatxon of Union l"emtory of Lakshadweep,

Ka,vaxiam _ 682554, -
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3. Project Manager, Desxccated Coconut Powder Unit,
Lakshadweep Development - Corporation Ltd.,
Agatti, Kavaratti — 682 554: .

4. The Deputy Director (Admr'l.)“, Lakshadweep Development .
- Corporation, Kavaratti = 68‘2 5554.

5. Village (Dweep) Panchayat
Agatti Island, 1ep1esented by 1ts Executive Officer, N
682 553. ‘ L Respondents
(By Advocate: Sri S. Radhakrishngﬁ)_ o

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi 'M P,
Valiyapura House, Kilthan Island P. O
U.T. of'Lakshadweep. = .- L Applicant

(By Advocate: Sri P.V. Mohanan): .t '

Versus
Toyo
. The Administrator, o
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, » _
Administration of UT of Lakshadweep,
Kavaratti — 682 5535.

3. The Principal, Government ngher Secondary School, :
Kilthan Island — 682 556. Respondents

< By Advecale @ il Rbdk*‘(w(\WD

85. OA 880/2013 :

Muthukoya N.P oo
Nalakapura, Kiltan Island : _ ‘
Umon T emloxy ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus'.
N | ."L)hJOn Teiritory of L akshadweep represented

- byt lhe Atministrator
sk avalatus Island ~682 555l



.2. Director of Panchayath 1 c
Union Territory of Lakshadweep
Kavaratti Island — 682 555 :

G ,|

3. The Senior Admmlstratlve Ofﬁcer'
Education (District Panchayath) ,
Union Territory of Lakshadw 'eep ‘
Kavaratti Island — 682 55500 ¢

4. The Principal e
Government  Senior Secondary Schoo]
District Panchayat, Kiltan. Ilsland I}

Union Territory of Lakshadweep 682 558

(By Advocatc Mr.S. Radhdkrlshnan)

86. ()A 898/2{)13

<.C.Abdul (hader'

Kulikaraya Chetta House e

Chetlat Island

Union Territory of Lakshadweep 682 554

(By Advocate: Mr.Shabu Sreed! 1aran) -
jl Zlgf t

Versus l |
I Union Territory of L. akshadweep represented
by the Administrator fe

Kavaratti Island — 682 555f§5?"

2. The Director odenchayath | :
Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of L akshadweep
Kavaratti Island — 682 555

4. The Principal
Government Senior Secondary School
District Panchayat, Chetlat ‘Island
. Umon Territory of | akshadweep 682 554

-L( W 1{"‘ ‘.

/ o ';EB&'MQ(?@Q%Q\'Q Mr.S. Rddhakushnan)
ey NEA\ -
teda N

A
L "

Respondents

Applicant

H

Respondents
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87. QA 904/2013 o - | ®
Kadeeja C.P
Cheriyapurakad : |
Kalpeni Island R : - Applicant

(By Advocate: Mr.K.B.Gangesh)
Versu;s |

1. The Administrator o
Administration of the Umon Terrxtory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer
Office of Sub Divisional Ofﬁcer
Kalpeni Island - 682 554 |

3. The Director (Rural dev‘e.l‘op'mer‘it)

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavaratti . — 682 555 Respondents
(By Advocate: Mr.S.Radhakr 1sh‘nan)

88.  OA 905/2013

I Abdul Khader C.
Chekkiriyammada IIouse
Agatti . Island

2. Bugar Jamhar ,T.P .
Theklapura House Lt
Agatti Island S - Applicants

(By /-\dvoéat& Mr.K.B.Gangesh%),""“1" .

”tv[;‘ R

Versug: ™"

1. The Administrator bt :
e Administration of the Umon Temtory of Lakshadweep
Tt 7"rvmtu Island - 682 555

ol DIrel 5’1; of Panchayaths
‘ .:;:"'De an btent of Panchayaths - &
/\d!mnﬁ?llatlon of the Umon I‘erhtory of LLakshadweep

AN ;ﬁzavaxa i Island — 682 555 ;.
\\»'2\";_,’:,.\ ~ ™ N IRRT
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3. Project Manager :
Desiccated Coconut Powder Unit
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682; 555 '

4, The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti - 682555 .« -~

5. \/1llagn (Dweep) Panchayath ;
Agatti Island represented by its .
Executive Officer - 682 553 o Respondents

(By Advocate: Mr S. Radhakrrshnan)

89. OA 939/2013

I, Safiyullah K.C. - :
Kuttiyachada House -
Kalpeni Island

2. Saifulla M.1 v
Melaillam House
Kalpeni Island L

srme Cor

3. Kunhikoya M. v . |
Mathil Valrydmmada House g
Kalpeni Island

4, Kidave K.O L b
Kakkachiyoda House * .
Kalpeni House Sshwar Applicants

(By Advocate: Mr.K.B.Gangesn) :
Versus |

l. The Admmlstrator ‘
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 555 o .

2. Director ofPanchayaths :

Department of Panchayaths

._ Administration of the Union Territory of Lakshadweep
ONSEEN \Kavaram Island — 682 55[5

. \ f‘hétkshadweep Building, Development Board
} ”U,mon Territory of Lakshadweep
<Kaparatti represented by its Secretary - 682 555



xu' ‘\3‘ .Aif,"'{:_f,ﬁfgi_‘ ¢

113

4. The Technical Officer |
Lakshadweep Building Development Boald
Kalpeni Island — 682 553

5. Village (Dweep) Panchayath

Kalpeni Island represented by its

Executive Officer - 682 553 : Respondents
(By Advocate: Mr.S.Radhakrishnan).

90. 0OA 942/2013

1. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef -
Karakunnel House
Androth Island ;

3. Mohammed Ubaidulla E:us’cps
Chodath House i
Androth Island

4. Mohammed Fathahulla ‘=: .+ 1
Karachetta House AN
Androth Island o Applicants

L °
Wil L

(By Advocate: Mr.K.B.Gangesh) L
Versus

I. The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 .

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. L.akshadweep Building Development Board
- Union Territory of Lakshadweep .
Kavaratti represented by its Secretary — 682 555

&:h Technical Officer '
“ij}gghadweep Building Development Board .
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5. Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554
(By Advocate: Mr.S. Radhakrlshnan)

91. OA 952/2013

l. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Temtory of Lakshadweep

2. C.K.Attakoya

Casual Labourer _

Power House, Kalpeni- :

Residing at Chakakeel Hot'se

Kalpeni, Union Temtory of Lakshadweep

s

3. P.Mohammed o ‘

Casuall L.abourer i ;t o

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni Pl i

(By Advocate: Mr.Hariraj M.R)

Versus v
Sl
I Union of India representéd by the Secretary
to Government of India k
Ministry of Home Affairs -
New Delhi — 110 001

.The Administrator

{wom,’lz Umon Territory ofLakshadweep
P “Vanattl — 682 555

\’& 1

Respondents

Applicants



4.

Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep - Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti _ .
Union Territory of Lakshadweep Applicant

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director (Rural Development)

Department of Rural Development

Administration of the Union Territory of Lakshadweep
Kavalatu — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep

Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93.

L.

OA 1202/2013

Akathar Ahammed K.K

Internal Inspector

Agricultural Depariment, Kalpeni
Kunnamkulam House

Kalpeni Island

Union Territory of Lakshadweep

Mohammed Igbal KPV
Internal Inspector

,;V,Agrlcultural Department, Kalpeni
Kunmpavavallyammava House

Kalpe nl Island

SRR Urglgn Territory of Lakshadweep
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.3. Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem Island
Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath |
Administration of Union Territory of Lakshadweep
Kavaratti — 682555

3. Agricultural Officer
: District Panchayath (Agriculture)
ICalpeni Island — 682 557

4, 'Chief Executive Officer
District Panchayath 4
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

94. OANO 1225/2013

C.P. Showkathalx

S/0. Mohammed Koya

Casual Labour, Electrical Sectlon

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni | Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

v b lbe Umon of India

& /’_\"\ "Re@*esenlcd by the Scmetaly to
L Ge&e ament of India,

Mmlsiry of Home Affairs

/N‘éw/Delhl 10 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not

being regularized even though they have been working for years together, albeit

_on casual/dally wage basis. Therefore the common prayer in all these cases is for

: '1ssue oTa dnrccuon to the respondents to regularize their services. In the case of a

) . -‘;s wh() have begn retrenched on completion of the period of engagement,

| the pray\(.r is 1 bx 1ssugz?3 dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
‘ Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel’ for the Administration in these cases that going by the
. dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis

for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

S In-the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their servicés regularized.
The common contention in all these cases is that these casual engagemems
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

contention:-

’ Secr etary, State of Karnataka & Others Vs. Umadevi and Others -
1(2006) 4 SCC 1. - )

Staté of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429

k3
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Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

()

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.

w

R.N.Nanjundappa Vs. T.. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397

7. State of Kerala Vs. Valsamma - 2012 KLT 294"

Non-Panchayath Cases
OA 212,266,268, 299, 325, 347,354, 366, 372, 380, 488, 499, 509
- & 1225 of 2013.

7. In the above eéses, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been worki'ng in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years.. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority thhe applicants i all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were ehgaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was

e p Ry .
5 { e)ic‘I &ndergone However, in those cases also, no material has been
\ T ﬁs//

eférge us in support of the above contention. Similarly it is not in

ute t}l@} sdch engagements were not made against sanctioned posts. In
S
S sboR }b’i&pl gcess of casual engagement on daily wage basis for 89 days
"l)-_ T Sy
. ’},1,;,’ ,,// X
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large nurnber of such casual employees had approached this Tribunal in the
'90s seeking regularization or absoi‘ptio_n. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

- bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in pliblie employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/easual/daily-wage or
adhoc employees appointe~ii/iecruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was® made
*regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
-of people who have approached the Court with a claini, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals directed that the

: i’ourt in the cases in S.V.Narayanappa — AIR 1967 SC- 1071
R N/\/anjundappa (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 as a one time measure



10. A three judge Beﬁch of the"Apex Court".in Off cial Liquidator Vs.
Dayanand & others had after notlcmg some ofthe Judgments/orders of the
~ court which took a different view from the law settled in Umadew
observed that those cases were. illustrative ofthe non- -adherence to the rule

of judicial discipline which i IS sine qua non for sustalnlng the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office aré required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” |

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the ‘appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the ‘contractual appointment could be made only againsf sanctioned
post. The Apex Court while concurring with the view faken by the High
Court h:e.i‘d that initial appointments of the appellants were made in gross
violation” of the provisions contained in the relevant Act and also the

doctrine of equality enshrined under Articles 14 & 16. However, taking

note of’ Lhe admitted posmon that 800 posts of teachers were lying vacant,

. .\
vy
i

be @aken into account by the admmlstratlon and cons1der the

:Lbrablllty’ oPrelaxmg the age-limit provided in the Rules




.l 3. In Nanjundappa (Supra) tv‘ evapex Court had held thus:-

‘ J\M e,

“If the appomtmerzt ztself is in mfractzon of the rules or ifitisin
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularzzatzon is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities. concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one.or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularlze the
services of those 1rregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi
(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days.:1t is true that the Administration or Panchayats may not require

the services of quite a number of those employees throughout the year; but

/,;;-*-;R:SQQ it appears that many of them have been allowed to continue. Many of

M'r‘”SffhW N have been engaged in one scheme or the other sponsored by the

/
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any data as regards the actual requirement of employees in  various
depértmentsf under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooksl like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Adminiétration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicafritsj"fehave been engaged by Village (Dweep) Panchayats or District
Pancha'yal;t,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
. ppmached this Tribunal, aggrleved by the failure of the Union of India
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to the loical residents of Agathi Island _weré initially undertaken by the
Public Works Department. Later, it lwas- entrusted to AVAM Society.
Grant-in-Aid was provided to meet the' additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supp'ly Scheme came under the  Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual iabourers, the Tribunal issued the
following among other directions:- -

a) - The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, j-e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes  the scheme o the Panchayats Jor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the: regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

_(d).; No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would

: be retrenched on the face of availability of work or for making way
S for fresh recrults without consza’ermg them for the grant of temporary

N
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-Tribunal in Orlgmal Appllcatlons No 1297 & 218 of 1998 had rejected an

ldentncal relief claimed by some other casual labourers holding thus:-

21,
/;ﬂgcﬁm, ‘I, 0.P.N0.28776/2001.
PRI
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"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration (o the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

AndrotW/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or

without proper authority from the Councils issued what are

purported to be appointment orders and the subsequent service
certificates. We have good reason o reject the same as those do not

‘reveal the applicants' nexus with the Administration of UT. of

Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the app/zcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment to them. It
probably might have offered some succor by way of daily raled
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and §) nor .

the applicants have shown how the posts created/retained in addition
10 those sanctioned 'by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is /egitimate.‘”

The above decision was conﬂrmed by a vamon Bench of the High

‘/"’h{aw N

/ﬂ‘i,’ "‘No 5‘7\//’13938 were also dlsmlssed by a common order followmg

Still later, OA No. 1008/1997 and OA

the
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22. After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies; The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
-hesitation to hold that the Tribunal has committed a grave error in
giving direction to Lakshadweep Adminisiration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary-Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not o effect
any appointments till:the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23.  In this context, it is pertinent to note that in many of the cases, the
~Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of

the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

on  political basis and some of  the

L F T ..
‘disengdgements/retrenchments also have political colours.

b
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notiﬁcgtion
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Laxshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997 Sri P.V.Mohanan who appears for the applicants in some of the
' cases contends that once the Administration sanctions 'Grant-in-Aid", it is.
for the fpanc‘hayat to execute the various works like road

construcuon/repan/mamtenance water  supply,  drainage, local
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development works, prirhary edﬁcatidn, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of fhe Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in ‘this‘ context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya - (Supra), this Tribunal has no
jurisdiction to entertain this bunch va Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnvikrishnan who appears for the applicants in OA 394/2013
has raised a further contentlon that the casual labourers who have been
wokag f01 more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended ihat
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points outv that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on -casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of  applicants-have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,

the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation. of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual /abourers should be
identified and grouped as under :-

- (a) Those who have put in more than 10 years of casual labour
‘service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(€)™, Those Who have been engaged under one scheme or the
N other tother than those who have been engaged under the Mahatma
\Gandh/\nat/onal Rural Employment Guarantee Scheme (MGNREGS

for short) but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
_notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by the
Administration and their dec:sron communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a ‘notice of two
weeks before disengagement. .

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No,.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re- engaged before the
next date of hearing and conf/rmauon given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the

.. labourers group-wise as delineated in the above interim order. Thereafter,

se\v‘e(\l employees were sought to be disengaged. Understandably, all these
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy 1S to
give minimum employment to maximum people at least for a few dayé ina
year. In this context the Administration has also referred to some of the

schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32, The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were SO
engaged after undergoing regular _selection. process. In our view, the
Administration has been largely respohsible_for the prevailing unfortunate
scenario. It may be true .that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their serviées
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geogfaphical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get elnploy:nént in the
mainland also. The predlcament of the 1slanders is understandable.
However, going by the catena of decisions refened to above it cannot be
held that the appl‘lcants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in servi.ce

for a large number of years.

33, But, in our view, the Administration has to necessarily give adequate
sideration to those employees who have been working on casual basis

c;}ﬁ than a decade or two. Slmllarly, the plight of those employees
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benefit of relaxation in age and other essential qualifications to the extent

possible when fresh recruitments are 'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamline}i SO
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or othefwise) that may be

impl#mentod in the island.

3. We refrain from issuing any other directions since, in our view, it
falls within the domain olf the Administration. However, the Administration
shall address. the issue relating to all these employees who have been toiling
for years together on casual basis, With utmost compassion, and give them
the benefit of relaxation in age; educati()tial;; qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are dlsposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014; ! ' |
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